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GOVERNMENT OF INDIA.
LEGISLATIV E DEPARTMENT.

PBOO&IDD‘GS OF THE COUNCIL Or 'I'Bl GOVERNOR GENERAL OF INDIA
~ LED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
'UNDER'THE PROVISIONS OF THE LNDIAN COUNCILS ACTS{1861 t0 1800
{nhuvm..o.n.ua uv:hc..o.u.aeuw.vn. 4).

The mnhdl met at the Oouncil Ohamber, Imperial y
. Monday, the 9th March, 1914. L

PrEsExt T

The Hon’ ble 8re! HarcourT BUTLER, K.0.8.1., C.I.E, Vice- Premtient presiding,
' :and 52 Members, of whom 47 were Additional Members.!

L —
o qm:s'rrons AND ANSWERS.
Pelaks 24 }

‘{ : %’on’ble Mr. Ba.nerjee asked

u ‘lel the Government be Eleased to state wbethe y despatch

,beemf rvprded to the Becretary of State by the Governmantr% India'on the from ¥
g&b]gct of the ngmtlon of Judicial from Exeoutive functions i m {the adminis- m
{ra 6n iminal justice «ince the debate which took pla.ce in this Council !
{on th Maroh, 19187 ] i

Ay (b) If such & & despatch has been sent to the Secretary of Btate, does the
Government propose to lay it on the table or to explain its contents P

A,(d) Docs the Government p Fose to lay on the table all ;offlcial . Papeu
besldea the despatch if any, referred to above, relatmgtothd scyantlon of
'J udicial and Executive functions including Resolutions passed at public meetings,
representatlonn made by public bodies and correspondence with Provincial
“ Governmentl and Administrations subsequent to the debate in this Councll on

E'm}g“

3

A LN I S ML,

th?;lth‘Mareh 1918 ?* N
.-\ < ('u_x, i
};.l'hg Hon'ble Sir Reginald Craddock réphcd o ;

"1" The nnsweér to the first patt of the question is in the afirmative.

Y-V regards the second and third parts, it is not possible to make any state-
ment at present, nor is it proposed to publish the papers referred to.”
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744 QUESTIONS AND ANSWERS.

[ Mr. Banerjee ; Sir William Meyer ; Mr. Qumrul [9rE Manrom, 1914.]
Huda ; Sir Reginald Oraddock. )

The Hon'ble Mr. Banerjee asked :(—

2. * Will the Government be pleased to state whether the general balances
include items such as iudiciul deposits, Provident Funds of provincial officers,
amounts of provinoial loans repaid, ets., in the case of Bengal ?*'

The Hon'ble 8ir William Meyer replied :—

“The term *general balances’ is applied only to the cash balances of the
Government of India held in London and Indis, and not to the so-called
balances of the Local Governments which represent a credit, or right of drawing,
upon the Government of India and not actual cash. A Local Government's
balance in fact corresponds to the balance at credit in the case of & depositor
with & Bank ; the general balances of the Government of India correspond to
the u:sh holding of the Bank itself.

.‘il'Fith this ezlplanntion, the answer to the question is as follows :—
The ‘balance’ of a Local Government is built up wholly out of revenue
receipts, and the non-revenue items referred to do not enter into the caleula-

tion of the amount at the Local Government’s credit. The general balances
of the Government of India include their entire cash holding from whatever

- source derived, and the items mentioned accordingly contribute to those general

I .
The Hon'ble Mr. Qumrul Huda asked :—

8. “ Will the Government be pleased to lay on the table statements for
each of the years 1010, 1911, 1913, 1913, and 1014 (up to date) and for each
Provinoe, giving, together with the amount of security and the grounds for

the declaration of farfeiture, in each case—

* (a) = list of printing presses, with the newspapers printed therein, (s

1 from the keegers of which security was demanded under each(o%
the sections 8 (1), 3 (9) and 5 of the Indian Press Act, I of
1910 ; or (b) of which the security deposited under section 8 (1)
or 8 (2) was deolared forfeited under section 4 (1), or the enhane-
ed; seourity deposited under section 5 was declared forfeited

tog%ther with the printing press itself under section 6 ; and

(b) s list of newspapers (a) from the publishers of which security was
demanded under each of the sections 8 (1), 8 (2), and 10 of the
Press Aot ; or (3) of which the seourity deposited under section
8 (1) or8 (2) was declared forfeited under section 9 (1), or the
enhanced seourity deposited under seotion 10 was declared for-
feited under seotion 11 ?

8, Will the Government state in each case whether the newspaper began
or continued to be published, or the Printing Press was opened or remained
open after the demand of security or the deolaration of its forfeiturs or closed
thereafter P

8. Will the Government be pleased also to place a similar list of printing
and newspapers which were exempted from deposit of security under
the provisos to seotions 8(1) and 8 (I), giving a summary of the reasons record-
ed by the magistrate in each case'? :
4. Will the Government be also pleased to give in these statements the
names oid the publishers of newspapers and the keepers of printing presses
concerned ? "'

JEN | i+

! The Hon'ble Sir Reginald Craddock replied :—

“ 8taps are being taken to collect the information which will be communis
cated hereafter.”



QUESTIONS AND ANSWERS. 145

[9rr Mamcs, 1014) [ Baja Kushal Pal Singh ; Sir .Remnaldl Craddock ;
- : Sir Robert Carlyle ; My, .Rayamngar .lfa&ars;a
Ranagit Sinhka of Nuhpw]

The Hon'ble Raja Kushal Pal Singh asked :—

4, “Are Inspectors and Assistant Inspeotors of Schools. as such, e'xemIted .
from the prohibitions contained in seotions 13 to 16 of the Indian Arms Aot P Saiaes

If not, do Government propose to grant them such exemption P " f atosle
H ' hot.

_ The Hon'ble 8ir Reginald Craddock replied :—
% The m}nwer to the first part of the question isin the negative. As
r the second there are various objestions to extending the list of exempted

and the partioular need in this case is not very obvious. The ques-
E:o'n, othef. rupeotl. is however under the consideration of the Government
of.

i and the point will be borne in mind."”
() Hon'ble Raja Kushal Pal Singh asked :—

. “(a) :Has the attention of Government been drawn to an article pnblmhed m"
m, '.;.Ludcr of the 34th February, 1914, advooating the § option of cheap visse é if

Il-
E1'0 r

thejcarriage of fodder from stations outside the United Provinces to

within those territories, and Mﬂm in prescrbing cheap rates i
of the commodity referred should be had

‘to th dlahn; m which it is imported instead of any territdrial limits P

b) Will. the Government be pleased to state what aotjon, if any, they

1 proj P to ts e in the matter P "’

Govarnment c?\indh will give t.ha propunla their faroumbla nsideration.”

i S f '
‘zt'h}lei Ho‘n'ble Mr. Rnya.n.ingar asked :— i
1.8, Have experts been de utacl ¥ Government time to time to Yiméat
mr'gh&i&e :posslbﬂlmof tha lHarbou.r P oea Govem- 1':""
ﬂ'p roposé to lay on the table thelr reports, if any ? '

Qﬁ(‘b)‘ﬂhglt ‘propowd to undertake any works in th the '
?H* are such works hkoly to be taken m‘hnd m he near
tire

5 ,'
1
., Ing ;Foln'blo Sir Robert Gurlyle rephecl
s '-Tha Lnswer to the first portion of t]ns art of the ledtion |.1 in the
;afirmative} ! Placing on the table the reports of the axperh 0 have already
eummod the possibilities of the Vizagapatam Harbour would serve no useful
E::poae ‘at present, as no final scheme of any works to be undertaken has yet
) n, decided on.
o ,,, (b) Tlm u.ndortahng of works in conuection with the Vmgapat-nm
S Harbo u conhngent on a satisfactory scheme being evolved and accapmd "

priNer ’ﬁllliﬂ:e Government be pleased to state if mixy !repllesentatwn has ,.

; been ‘received by the Government regarding the constitution'* of an Executive mha
Oounoll in'the , United Provinces of Agra and Oudh, and if so, what steps, if = -

, .Bny, they propose to take in the matter ? "



746 QUESTIONS AND ANSWERS; RESOLUTION re GRANT FOR
EDUGAI‘ION IN 'I'HE UNITED PROVINCES,

[ Sir Beginald Oraddook; Pundit Madan Mohan [ere Marom, 1914.)
Malaviya) . .

The Hon'ble Sir ‘Rhg'lna.ld Craddock replied :—

“The Hon'ble Member is referred to the answer gmm to the Hon'ble
Maharaja Manindra Chandra Nandi on the same subject.”

FINANGIAI- STATEMENT.
Finst Bracs.

REBOLUTIPN RE INCREASE OF RECURRING GRANT
FOR EDUCATION IN THE UNITED PROVINCES,
The Ho'ble Pubdit Madan Mohan Malaviya :—*Sir, T

beg to move—

That this Cougeil recommends that the recurring grant for, Education in the United

Provinces be increafed by 22

“The last mqneqmal Baport which has been published showe that there
has been in the last qi ?umi f.e, 1907-13, an inorease of 29 in

the percentage of the total on at school in India as & whole, It has
bcensémﬁ:nl g ulrns,zﬂmBengnl 2-0 in the Central Provinces
and Tlerar. the Punjgh, 1'8 in the North-West Frontier Provincs, but

only 1'6 in thé United rovinces | Of the inorease in the total number of
i ces, Bombay records 224 per cent, Madras 13-
and Berar 20'8, the Punjab 84, Bangal 7: but

the United Provinces record a decrease of 8 per cent |
“The Hon'ble Mr.. ,in his admirably clear review, says that the
percentages of fthe total atidn at sohool quoted above fairly represent the -
; ednuhonal congi hon of thd different provinces; and with regard to the set-
back in the U infes he points out that two causes have been partiall
responnblo for if :. 0 oonttaction of expenditurein certain years,
erth ions 1{ t he has also invited attention to what
on.ofthe U i Provinces has said on the subject, and
1 wn]i to in ntipn:¢f tha Douncil to one passage which occurs there.
His Honour Heu'lenin -(1qvernor agrees that contraction of expenditure in

certain years an tho tiuta ions of p uo wero partially responsible for the
not-baqk in nﬂmﬂmy on but 1s Honour goes on to point out that the
most gener: vn' as that the Boards had, in many cases, in their

ress for tﬁ ex tmednca‘wn. opened a number of schools of their
own, or aided soboo and haH they came to review their commitmonts, they

their clmga:f ey 1o maintain effciently their new educational

responsible for]tha oontraction which has been noted, and which is
’\'Ery I&plouble wh 'Dﬂ'll % !@, ith the progress made in ot.har rovinces. |

i “ Lookirg ._a_t, :\?g'“ after; fro another point of view, we find that in this
qmnclnannmm.m ltqtﬂla. lage of expenditure in other provinces lm

_Rs. 1,45,43,000, the United Provinces bu(? et for only Rs. 785,25,000 for educa-
ition. I have asked; Bir, that 22 lakhs should be added to the grant for thé
iUmhd Proviuces;s "bécause that would just brin g us to about a crore. If the

‘addition proposed.is made,: we shall still be behind Bombay, and much behind
‘Bengal but la Ilhlll be content for tlw present if we can make an approach to

& orore. ) ;

_% ¢ It ms.y be md thal.t thj grants for education made during the last faw'
,iyears bave yery,, matprml]y improved our position. That is true: they havq
-,}m mvod the utua.tlonrm 3ll the provinces; but as the grants mdetothe

Uhifed " Provinces' in” the ! past “were extremol inadequate and illiberal, we

have very great leéway to make up, and with all that we have received along

with othars, we are stlll my ‘much below the standard of several o‘ther

rmcas have not made a corresponding pro: |
? g for the next year—I meun the current .
udget--we find that- wlufe mbay budgets for ks, 1,02,76,000, Bengal for

found | themselves. L {the necessity of negleoting other services in |
n temptcd

enter rises, | That iakes - jt: ¢lear, 8ir, that it was want of funds that was |



RESOLUTION re GRANT FOR EDUCATION IN THE UNITED 747
PROVINCES.

[0t Marcr, 1914.] [ Pundit Mudan Mohan Malaviya; Raja Kushal
Pal Singh.]

provinces, and receive much .less than what we should. Looking at
the distribution of grants to the provinces during the last three years we
find that Bengal, including Bihar, has received Rs. 29,560,000 capital and
Rs. 18,21,000 recurring; Madras, Rs. 19,20,000 capital and Rs.” 9,90,000
recurring; Bombay, Rs. 14,42,000 capital and Rs. 7,87,000 recurring:
while the United Provinces have received only Rs. 17,60,000 capital and
Rs. 8,638,000 recurring. It is clear fromn all this, 8ir, that we have never yet
received our proper share under Education, and the result has been that the
Provinces, where, as 3r. Sharp has been good enough to point out in his quin-
quennial review, Mr. Thomason, the Lieutenant-Governor of the Provinces,
was foremost in establishing a system of primary education on a large scale—so
much so that his cxample was held up, in the great Despatch of 1854, for the
imitation of other Provinces—that those very Provinces are now held up to
reproach as being the most backward in education in the whole of the Indian
Empire, beaten, it is painful to think, even by the North-West Frontier Province,
in the percentage of the total children at school, and of the expenditure on educa-
tion! I submit, Bir, that it is not right that this complaint of the United
Provinces should be allowed to remain unremedied. I do not want to tire the
patience of the Council by repeating that we have boen making very large
contributions to the Imperial Exchequer for the last half century nearly.
Neither do I want to tire the Council by repeating what I have said on pre-
vious occasions about the great ory for education that prevaild in the United
Provinces Even in the last Report on Publioc Instruction the learned Director
points out that evidences of the genuineness of the demand for education are
universal, and that the question of expansion is Iargely a question of funds.
His able predecessor in office pointed out a few years earlier that if we
spent 80 lakhs a more on education in the United Provinces, we would
still be farbehind the standard of Bombay. I submit that, when the people
contribute not only their fair share but liberally towards the Imperial
Exchequer, it is absolutely unjust to limit the grant for education to the
United Provinces to the figure entered in the Budget, partioularly in view
of the fact that the Government makes grants on o much larger scale to many
other provinces. We keenly feel, Sir, that we are being thus kept out in
a large measure of the sine qua non of all progress and improvement in
every direction, and we therefore come to this Council to ask that 22
lakhs should be added to the grant for education in the United Provinces.
I earnestly hope that Government will see their way to accept the
Resolution.”

The Hon’ble Raja Kushal Pal Singh :— Sir, the colleges have
been taxed to the uttermost to provide for the proper accommodation and effi-
cient instruction of the ever-increasing influx of students.

¢ In the ‘ General Report on Public Instruction in the United Provinces
of Agra and Oudh for the year ending 81st March, 1012, the Director of
Public Instruction writes, under the heading ¢ University ' :—

The demand for education tends to outpace the supply of the agenciss and machinery for
imparting it. The rapid rate of increase is fraught with serious proslsns for the fature,

“ We require an additional recurring grant of Rs. 1lakh and 25 thousand
for collegiate education.

* Desire for secondary education is equally keen. Although the Govern-
ment has lately increased the emoluinents of teachers to some extent, but in
the General Report on Publio Tnstruction, the Director of Public Instruction
rightly says, ¢ it cannot be denied that the rates of pay are still too low.’

“ We require an additional allotment of Rs. 2 lakhs a year for raising the
pay of teachers in secondary schools.

“We require an additional recurring grant of Ks. 1,00,000 a year for girls’
schools.

“ For European schools we require an additional recurring grant of
Ra. 1,00,000 a year.
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748 RESOLUTION re GRANT FOR EDUCATION IN THE UNITED
PROVINCES.

[ Raja Kushal Pal Singh; AMy. Sharp.) [9TE MaROH, 1914.].

* For technical and special schoolg an additional grant of Rs. 50,0vu a
year may reasonably be asked for.

“ In addition to the above there is the all-important question of raising
the pay of the vernacular school teachers.

* Not only 'should existing teachers be iven something more than a
subsistence allowance, but the number of teachers needs to very.greatly
inc .

“On page; 6th of the * General Report on Public Instruction,’ the
Director of FPublic Instruction says,

The salaries of !‘“':h“' in primary schools have, thauks to a grant of Rs. 25,000 from
Government, at least reached the minimum prescribed ; but, as in middle schools, many have
small pmpact. ‘of rising much abgve it.

On page 7th of the same report, he says,

It is only too trpe that more &unds are wanted in all directions, more especially for pri-
mary education. I

On page 6th, he says,

The most notahle event perhaps iu connection with primary education is the suddenly
awakened interest irf it manifestefl by the general publie.

¢ I submit that if the gerness now manifested genorally is not to be
allowed to dio away disheartbned a' very considerable increase in expenditure
on education muit be found from some source and that too without delay.

“ The subsidiary table II given on page 812 of the ‘ Report of the Census
of India, 1011, Volume I, shows that among major provinoes, the United Pro-
vinoes are most backward in respect of education.

“ Tlie strongiappeal made by the Hon’ble Mover for a grant of Rs. 22 lakhs
has my whole-h A

. 'The Hon'ple Mr. Sharp :—" 8ir, I am sure_that there are man

ally sympat.hlsa with the Hon'ble Mover in his
fumfu for education in the United Provinoes,
lly mlme that the Government of India are

ibut who at the same tima

ot in & position fto accept a of this nature. This Resolution and
its fate appear to' be olosel "hmmd mth some of the Resolutions which the
Hon’ble Pandit moved on Baturday, He has already anticipated, as he

told us on Baturday, tllat th.la Besoluhon also will probably belost ; and since
those other Raaolil iotis we not carried, it is diffioult to see how practical
"eﬂect can be E vén to this one. {'The other sources of revenue by which it can
1 put into e eu not ; bemg forthconung. I bardly think that the Hon'ble
Mover would n(lwocnte the reduct;on in the amount of grant already distri-
buted to other provinces so as to give more to the United Provinces, although
in his speech he did hint that there was some disparity and that the United
Provinoces did not benefi: to ithe same extent as did her sister provinces.
As regards the figures that he .quoted, I think it is necessary to look at the
aniounts which lmve een gw’en to; various provinoes in' the total period"
during : which tha ‘Go ernment  of Indm have recently been making grants—
that is from. 1911 ‘to tie forth mm§ year both inclusive. I find that the;
United, Prowmt:ea,‘l . a! matter of fact, has got Rs. 84,668,000 non-recurring’
ant, against Rs!‘ 64,237,000 in’ Mndras, Rs 65,77,000 in Bombay an
8. 88 75,000 in the Pun jab ; and of recurring allotments the United Provinces
receive Ra. 15,84,000 mxt 18 lakhs in Madras, Rs. 14,688,000 in Bomba. .
and a little over 9 Inknﬁ: in the Punjab. I cannot, I fear, accept a com nson
with any otherl;gmrtwular provmce the distribution must be regarded as a
whole with referencq|to all. provinces, nor can I allow that there is any
d.lsparlgr in the distribution. ;The distribution has been made with the utmost
careand " on principles’ “which catinot be impugned. You, Sir, Tam perfectly.
‘sure, will shudder ' to: recolleot the voluminous notes whioh preceded the
=distnhuhons ;’and even if it were}the case, which most emphatically it is not,
‘that ‘any provinoefhas: been’ favoured or disfavoured beyond the rest. I am
perfectly certain that the United Provmces would not suffer at your hands.
© “Asregards the question of Bud rovision, perhaps it will not be out of
place if I invite the attention of the on le Mover to page 66 of the financial
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PROVINCES.

[9TE MaRrcH, 1914.) [ Mr. Sharp; Pundit Madan Mohan Malaviya.)

memoraudum from which it will appear that the provision made for education
in the United Provinces is obscured by certain considerations.

“But even if more moncy were forthcoming from any source, there is
another difficulty. The unspent balauce from the Imperial non-recurring allot-
ments for education at the end of 1914-1915 will, so far as can be judged from
the expenditure of the past two years and from the Budget of the forthcoming
year, be larger in the United Provinces than in auy other province, with the
exception of Bengal and Bijhar and Orissa. It is open to the Hon’ble Pundit
to oblject, as he objeoted on Saturday last in the debate on a somewhat similar
Resolution, that the balances in Bengal will be particularly swollen. I would
" ‘refer him to the educational statemont whioﬁ was laid on the table at the
second stage of the Budget this time last year, which shows that there are
special causes which render it inevitable that there should be large balances
for some time to come in Bengal and Bihar and Orissa.

* For-these reasons I regret that I have to inform Hon'ble Members that
the Government of India cannot accept this Resolution. At the same time I
should like gratefully to acknowledge the gzeal which the Hon'ble Pundit
Madan Mohan Malaviya has shown in battling for the causes of Education
and Sanitation. He moved several Resolutions on these matters, and he
ml? possibly comfort himself with the .Gonsideration that the importunate
widow got her way in the end, although in this case he has not got an unjust
judge to deal with."” 1 .

The Hon'ble Pundit Madan Mohan Malaviya :—* 8ir, Iam
very thankful to the Hon'Lle Member for expressing his appreciation of the
efforts I have been making in the cause of Education and Sanitation. We on
our side gratefully recognise that the Government are very much alive to the
importance of progress in both these departments, and we have acknowl
the fact over and over again. My only regret has been, and it is deeper after
the defeat of every Resoﬁtion put fomrdgg this connection, that the Gov-
ernment of India do not seem to realise the needs of the United Provinoes in
its grim reality. My Hon'ble friend has said that having lost the other Reso-
lutions that I movecE and by which I endeavoured to secure a larger total

rant for Education, I should probably be prepared to expect that this Reso-
ution will not be accepted. Sir, there 13 no reason why the loss of those
Resolutions should place me in that dpoaitiou. The Government may not
eccept a Resolution In its entirety, and yet they can, by making some adjust-
ment, find 22 lakhs from the ia:ige revenues at their command to mecet the
requirements of the United Provinces if they recognise them to be just.
Besides, looking back through half a century, we find that, except in
abnormal seasons or times, Government has almost always been able to find
money for every expenditure ‘whioh it recognised to be just. It hns been the
misfortune of the United Provinces that, while the needs of the Provinces have
again and again been pressed upon the consideration of the Government,—and
there is no answer so tgr as the reality of these needs is concerned,—a sufficient
amount has never yet been allotted to meet these needs.

“ My Hon'ble friend has referred to the grants which have been made to
other provinces, and has rightly pointed out that I do not want the grants of
the other provinces to be out down. I do not. I think that the expenditure
on Education and Banitation requires to be inoreased in every province. But I
do urge that, if necessary, we ought to work up in the case of the United
Provinces to the standard which has already been attained in other provinces
before the standard of these other provinces is further raised. * Mf Hon'ble
friend has referred to the grants made to the United Provinces. I took my

res from the Quinquennial Review. I thought that I had made my
attitude quite olear. acknowledged with gratitude the grants made to the
United Provinces, but I pointed out that we have had much lee-way to make
:f, and that we are still miles behind the other provinces in the matter of

ucation, in the standard of expenditure, in the number of pupils at school
and the number of institutions.

“ Then after defending the situntion so far as the Government of India are
concerned, my Hon’ble friend referred with some justification to the sins of



750 RESOLUTION re GRANT FOR EDUCATION IN THE UNITED-
PROVINCES ; FINANCIAL SBTATEMENT.

[ Pundit Madan Mohan Malaviya; Mr. Skarp; Sir  [9tm Marom, 1014.]
Robert Carlyle.]

omission of the Government of the United Provinces. Ho pointed out that
there is a large unspent balance shown at the end of the current year in the
hands of the Umtefl’rouncea Qovernment. Thisis no doubt an important
point. But I bave pointed out that some other Provinces have still larger
unspent balances, and yet they receive more than the United Provinces.
The Hon’ble Mr. Bharp says that in the case of Bengal and of Bihar and Orissa,
there are special reasons why they should have large unspent balances for some
time. I submit that considerations of equal weight are to be found in the case
of the United Provinces. There has been o change of rcgimé there. 8ir John
Hewett has retired, 8ir James Meston has come in. And as not infrequently
hap&»ens when thére is a chabge of Governors in a Province placed under a
single-man rule,| the new Lieutenant-Governor naturally desired to aatl.sf
lumself that the lines on which the money was to be spent were sound. Bir
James Meston appointed a Qommittee early last year, and that Committee has
reported how thejwhole sum’ allotted can best be spent in the coming year on
Eduocation. The teport has for some time been before the Government, and I am
sure there will bejno more deélay in spending the sum that has been allotted.
. Indeed I feel certnin that if {he allotment is doubled it can be usefully spent.
'We have a Director of Publio Instruction whose zeal in the canse of primary
education is well known to you, Sir. Well, I hope that my Hon’ble
friend’s remarks gbout the importunato widow will at last come true. Bo long
as we get our fair; shm I do not mind whether we get it as the importunate
widow or the nee&y orpha.u, tor the rightful olaimant. The condition of the
penple of the U’m ed Pronnces, owing to the slow progress of education a.umng
them, is deplorabl ; owing to their i l,inora.ncc they are paying, and have
in the t, a hea. y toll in Ii tes l plague and other diseases. The high
duth-m makes a ment for more help. The people of
] Umte(l Provigoes cry .0 tto the overnment of India to be allowed to
retain a little moge of the: re enues they contribute, to be spent for the better-
ment of their condition. , Bir, the appeal will not long go in vain.”

The Ho:: le Mr. Sha. 2= 8ir, I should like, by way of explana-
tion, to ”i just g word. I thmk my:. Hon ble friend shfht.lﬂ misunderstood
my remar ing the unspent balances being inevitab rge in Bengal
and Bihar and O ? I did not intend to refer to ad mlmstratwe changes.

"t «T would refer hlm to the reasons given at page 2 of the statement laid on
the table at this stage of the! ;Budget this time last year.”

1
The Hon'ble Pundit Madan Mohan Malaviya :—“ My
remarks would apply mutatia mutandis to the United Provinces.”

The Resojution wal ‘put nnd rejected.
!

|og -
o FINANOIAL STATEMENT.
b i i‘ ;| | ’BECOND BTAGE.

| .
The Hon"ble Sir Robert Carlyle:—“I rise, Sir, to introduce
the following heads of the Financial Btatement for 1914-15 :—

Rz\u:w: Exrexpitore.
I. Land Revenue. 3. Laod Revenus.
VI. Provincial Rates. ; S. Provincial Rates.
IX. Forest * ! 11. Forest.
fIII Scientific and ° other Minor : Depart-  2G. Scientiic and other Minor Depart-
ments. ments.
xxx]gt }Imgl_l;lon.;. § i 33. Famina Relief.
XXXI. Ciwnil Wi?rh.? o S5and 42 A. Pmpechve Wurh—lrng:tmn
42 and 43. Irri tton
45, Civil Wor

49. Capital ontla.y ou Irrigation.
I will first take the heads daa.lt with by the Revenue Department.
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“I have nothing to add to the Financial Statement regarding the Land
Revenue and Provincial Rates.

“ Passing oun to the heal * Forests,’ I may mnote that although the Forest
income and expenditufe are now entircly a Provincial matter, the Government
of India maintain, and must always maintain, close interest 1n the development
of the forest estate, more espocially in the development of what may be called
now forest industries. Some Local Governments with our cordial support have
continued the policy of encouraging concessions for the extraction of paper pul
from geasses, bamboos and trees, and it is hoped that in afew years’ time severa
of these concessions will be in full working order. Steps have at the same time
been taken by the deputation of an officer to study FEuropean methods and in
other ways to improve the manufacture of turpentine in the Punjab and the
United Provinces. Efforts are also being made to secure a competent expert from
England to ndvise the Government regarding the preparution of tanin extracts
in Burma and elsewhere. A fresh move of considerable importance has been
made in the United Provinces, where the Local Government has, with
the assistance of the experts of the Research Institute at Dehra Dun, concluded
a large contract for the supply of treated sleepers for State Railways, a step
whicﬁ, if attended with success, is bound to have far-reaching results in the
returns from our hill forests We have also made o start in the development
of forest extraction by appointing an expert Forest Engineer to advise in the
preparation of sthemes for the construction of tramways, ropeways, river booms
and other appliances for facilitoting and cheapening the transport of produce
from the forests to the market, ‘L'he Engineer has been employed almost
exolusively in Burma, and we contemplate that the greater part of the two
years for which at present his appointment is sanctioned, will be spent in that
province, where there is almost unlimited scope for his energies. A further
move of considerable importance will be the exploitntion—l.x private as:ency,
if possible—of the undevelope:l resources of the North and 3iddle Andaman
Ialz.nds with their large stocks of padauk and other valuable timber, and a
scheme for bringing nE:ut this is now under consideration.

“ The improvement of the forests would be impossible without increased
supervision. We find ourselves met with constant demands for the increase
of forest staff, and several schemes for the strengthening of the superior staff
are now before us. e have recently started a new and separato course for

- the Provincial Service candidates at Dehra Dun, and the policy is to employ
the Dchra Dun College more and more cxclusively for the Provincial Bervice
candidates, the Local Governments being encouraged to make, as far as possible,
their own arrangements for the training of all subordinate officers including
Rangers.

¢ Turning to the Scientifio and Minor Departiments, I shall deal with the
Burvey of India, the Meteorological Department, Bacteriology and Agricul-
" ture.

“ The Burvey Department, in addition to the valuable work which it has
always in hand inside the boundaries of India, has, during the last year, achieved
notable success on the North East Frontier, and is now assisting in the Turko-
Persian delimitation. In the North East of Indin the Department was faced
by, and has solved, the last important zeographical mystery left for its ex-

orers to settle, namely, the drop in the Tsangpo River between Tibet and

ndia. Owing to the great drop in the previously unexplored portions of the
river, the existence of falls of even 5.000 feet had been considered possible;
but Eintlmlp, a native of 8ikkim, who explored the Tsangpo in 1884, reported
that the falls were quite small, and they have now been seen by Captain
Bailey, Inspector General, and Captain Morshead of the Survey Department
who report that no great falls exist, but that there isan immense cataract of
unusual steepness ending in a vertical drop of perhaps 30 feet. The survey
opérations in the Abor country have at the same time hrought to light a snow
peak, 25,600 feet in height, the existence of which wns unknown before;
and the fact that the Tsaungpo. like the Indus and the Sutlej, is found to burst
through the Himalayas in close proximity to a point of high elevation is
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believed to be one of great importance to scientifio geography. The
has therefore heen a memorable one in the history of a gne servico, w ose
feogmphlcal achievements have already obtained for it a world-wide repu-
ation

“Under the head of Meteorology, I may mention that the preliminary
arrangements have been undertaken and are now nearly complete for making
a commencement in a direction which I indicated in speaking on the budget
last year, namely, the investigation of the conditions of the upper air, and we
trust to be able to make a good start in this valuable sphere of reseaich during
the ensuing financial year.

“The Bactehologwal work with which this Del{:artment is concerned is
that carried .out at the Government Laboratory at Muktesar and the branch
Laboratory at Bareilly in tﬁa United Provinces, where anti-rinderpest serum
and other preparations are thade not only for India but also for other countries
in the East. p%lp have p nded money for the institution of an enlarged
laboratory at Bareilly and [for the re-construction and improvement of the
scientific staff aff Muktesar | and when these changes have been carricd out, we
shall, in our opinion, haye added very materially to the efficiency of the
institutions conderned.

* For agriodlture we have this year no specinl grants, and the Imperial

are confiied mainly to the amounnts spent on the maintenance of the Pusa
Institute.. "We have effe some improvements in Pusa during the current
ear, and have provided for{further minor improvements in the next year's
udget. 'We haye also arranged for the provision of a Sugar Expert in the
'Um Provinces for a period of two yaars, and the charges on this account
be slightly larger than in the current year. Apart from
agricultural expenditure show little variation. In

sver, made some considerable steps forward by the
Directors of Agrioulture, a reform under-

] li:l.ho;n' 1e cotton mdnntry but mainly to cope with
rest takeny ‘ he ople in the impruvoment of agricultural

methods in this pountry. ' ursuing the lxcy, which was undertaken
i three years ago, Yo fogter by _' u:nate means the sugar industry of India;
! we have a me expe mt.ed Provinces and a Botanical axpert

in Madras, wholare devotigg! hmo oxclusively to this subject; our other

technical advisers have mvefn a.ted ]groblams connected with the disenses and *

1tivation of the plant, an the cultivation of sugarcane on a large scale has
been started,' or mlNahorl;l  started, in several centres. We had also last
December a Yer;j imp rtan moetmg bf tht Board of Agriculture at OCoimbatore
 whioh, among qther patt&rs ussed the question of n:iucultural education,
iand we expeot that, nq t of the recommendations then made, we shall i in
jfuture be able t0 getia more mhnfa.ctory return for our expenditure on agri-
cultural eduqahon th n m tho

|. * With ] le rellef I have little to add to the eIPlanatlonn
iven in the F Btuﬁm': nt The expenditure on direot relief is mainly

‘ the United cea}!b‘h noludes also parts of Bombay, Ajmer, the
Central Provinoces tho Pun’ia As pointed out by the Hon’ le the Pinance

Mamber. t @ cost: of oncession rates for the car of fodder now plays an
ortant part in ‘all’ sohemes for famine rclief, and out of the sum provided
ger the . head of famine relief for the ensuing Eea.r a considerable portion
'represents the oost'of this forn of concession. In the Bombay famine of 1911-
11912, we find that ouf of a total direct famine expenditure of 40 lakhs these con-
!oessions were responsible for 17.1akhs, and it is evident that in a serious famine
fthe :{stem would involve enormious expendltura The concessions are admittedly
3& {valuable :method of * reventlng serious loss to cultivators by saving their
onftle, but they: are liable to ‘abuse, and the whole method of their administra-
hong is now. nformmg ;the subject of consultation between the Government of
Ind.m andthe; Prounoial Govemments concérned. »

T Turmng now to the Pubho Works Department : so far as 1rn0'a.t10n is
concerned, the” net proﬁt after paying all charges inclusive of mterest will be

-

i
[
.
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nearly 280 lakhs of rupees, exceeding the previous year's return, which was a
record, by nearly 10 lukhs. The Buﬁget for 1914-15 forecasts a slightly reduced
revenue of Rs. 271 lakhs.

“The total provision in the revised and budget estimates for new major
works—Dboth productive and protective—is 284} Takhs for the current year and
2604 lakhs for the next year. These amounts are in excess of the standard
outlay of Rs. 220 lakhs sugzested by the Irrigation Commission. The provi-
sion for productive works alone is 202 and 182 lakhs, respectively. The
decrease in 1914-15 is chiefly due to the fact that the Punjab Triple Canals are
nearing completion. The Seoretary of State has recently decided to withhold
sanotion to the Sukkur Barrage and Rohri Canal project as at preseut designed ;
" " but, even excluding any large irrigation scheme for Sind, the capital outlay on
produotive works is expected to rise within the course of a few years, when two
new large projects, namely, the Sarda-Ganges-Jumna Feeder Project and the
Oauvery Reservoir Scheme, which are not yet ripe for submission to the
Secretary of State, are taken in hand. The expenditure on productive works
during 1918-14, while below the permissible limit, is more than 20 lakhs in
excess of any previous ﬂear ; and a further considerable increase in the outlay
is expected as soon as the Gokak Canal in Bombay and the Belan Canal in the
United Provinces ure sauctioned and taken in hand. At present the only large
works on fhe construction programme are the Mopad project in Madras, the
Pravara and Nira Right Bank Canal in Bombay, the Ghaggar Canal in the
United Provinces, and the Tendula Canal in the Central Provinces, and when
other projects which are in couise of preparation find a place in the programme,
there lesd no doubt that the full maximum outlay of a crore of rupees will be
attained.

“ Ag regards Civil Works, I have nothing to add to what is stated in the
Finanocial Statement regarding capital expenditure on the New Oapital. 8o
far as expenditure from Revenue is concerned, the total grant provided next
year is 119 lakhs,.and includes a reserve pruvision of (a) 115 Jakhs for
Archsmologicsl Worke, (5) 833 lakhs for Delhi Province ordinary, (¢) 572 for
Delhi Temporary Works, and (d) payments in England on 8*<yes, furlough
allowances, etc., 12:88 lakhs. :

* Of the provision made in 1914-15, Rs. 88:86 lakhs represunts the amount
it is proposed to spend on Major Original Works to meet the requirements
of the Post, Telegraphs,” Customs, Currency, Mint and otLer Departments.
As previously pointed out the Public Works Department is practically in the
position of an Agent for other Departments, the provision made depends on
the demands put forward by them. The provision for repairs has been increased
to 21-20 lakhs to meet the extra requirements under this head.”

' The Hon'ble Mr. Porter.— Sir, on your behalf, I lay on the table
a briaf statement. ® showing the grants for Sanitation and Medical BRelief for
local bodies for 1914-15.

“ A Sanitary Oonference, attended by dzlegates from all parts of India,
has recently been held in Lucknow, and it is hoped shortly to publish a Resolu-
tion on general sanitary policy.”

The Hon'ble Mr. Sharp —“ Sir. on your behalf, I lay on the table a
statement + showing the distribution of the educational grants durirg the
forthcoming year. Also, as usual, a brief summary § of educational develop-
ment durin§ 1912-18, and in some matters up to the present date, is laid on
the table. T trust that Hon’ble Members will find that this is in a convenient
form.

« I may add that more detailed information will be found in the Quin-
quennial Review on Education in India § which has lately been published.
A copy of that Review will be supplied to all Hon'ble Members of this Council

® J'ide Appendix A.
o » B
1. w G
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if they have not already received it. As I hear that some had not got it, I have
brought a few copies which will be left in this room to-day.”

RESOLUTION EE STATE TECHNICAL SCHOLAR-
SHIPS.

The Hon'ble Mr. Pandit.—“S8ir, I beg to move the following
Resolution :—

Tha4 this Counci] recommendy to the Governor General in Council that out cf the
allotment of £1064,000 provided foq Imperial Expenditure on Lducation during 1014-15 &
sum of £2,000 be carnfarke for an applied towsrds the grant to Tndian students of ten
additional ‘State Tea.h ical ScholursBips of £150 each tenublle abroad.

*8ir, in movipg this Besolution, I do not propose to enter upon a culogy
of technical education, nor dq I propose to trace the history of the attitude of
the Government India  tgwards technical education from the date of the

Secretary of State’ oelebrnt,e despatch of 1834 onwards, through the Vicero F
alty of iﬂld Duffgrin, when Mr. Antony MacDonoell (now Lord MacDonnell)
eptered upon an ifq e subject, and through Lord Curzon's and the
late Lord AMinto’s up to the present-time. The impditance of
technical educatiorf has been recognised by all progressive Governments, and I
oqnnot do better tlian quota the forcible words of the lute Lord Minto on this
lquact uttered eafly in the period of his Viceroyalty :—

Technical instruction in other dountries is growing apace, competition has forced it upon

we must not lagfbehind ; th success of modern iudustries and the preservation of
ualgcnoul industries i} becomin y day more and more dependent on scientilic and technical
kdowledge, and if the fesources o 1 :llnm to ‘be developsd Ly the people of India, such

ddvelopment must d 1a|;iely uponlocal enterprise, upon the investment of Indiun money,
add upon the recognitibn of the ab nh neeunty of ex perl‘- training.

member yery Avell; 8i tithe endof1910 soon after the assum

tion by you of ‘thelofficg of e Ler for Education, meetmg you at Allahaba
when 1n the oonubjoi our con rsa.hon. pn matters educational you rccogmsed
tlio jmportance of. tan you urther rernoFmsed that, so far as publio opinion
whs: con¢ernéd: on tions eolm education, there was no difference
eith}'.r as toi the {o ]eét to fbe | aimed at or as to the lines which were
} be followed. - Nowyj it i§  also well known that in one of the Notes
ith you wrote upon theisubject, 'Sir, you pointed out the necessity
oﬁ beginning at the .top | This Resolution deals with the training at
thie ‘top. In 1901 thére. was a conferenco at Simla of the Directors of
Public’ I‘nstruq ion! ‘at flwhiclh theé question of technical education was
first!deliberate u na d the! odiclusion then arrived at was embodied in
a esolunon reco mend d jthe, institution of these State Technical
tentatively the number thereof being fixed at ten.
'U:puntmt luf.tﬂl n‘}Gq rer ment jof Lord Curzon took action and, after
pondenc Becret.nr of State, elfect was given to that recom-
mem;ls.tlon in %905 d 7the" Governrpon* of Indin published s Resolution
with regard to these State tochnioal scholarships. The object of these scholar-
a.hipo was to give the rEqumw higher training to students from this country
who might : be sent; abroad :to devote their time and energies to the
tioular subjects li:ea.rmg upon industries which existed in India or which
might be stmte(l and’déy elope F.A.ccordmg to that scheme, in the beginning
n’sm&llar number pf;pEy ls wara se‘nt out because there was some duilculty

afpenen m ﬂndmg tab]e young men at that time, but subsequently
. the Riumber has beem ; and although the scheme had been working
'oﬂl?“for ’elghf. réars)’ 'F' wh ch ‘tHere |were definite figures available, it has
 béen*found,’as reportednn!the 'Quinquennial Review of which the Hon’ble:
Me. Sharps oke just now, that on an average nine State scholars had every
year, up to the year 1912, been sent abmad for technical education. 'The schene,
when it was ﬂrst undertaken, was launched with a great deal of uncertainty

JETUER S
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and hesitation. It was feared that the right type of students would not be
found. It was feared that the lack of facilities in this country for practical
training in regard to those industries in the shape of properly equipped
technical schools would prevent the student taking the fullest advantage of the
instruction imparted in foreign countiies. It was feared that in the foreign
countries themsclves there might not bo found facilities for his having practi-
.al training of the higher type, and that ho would inerely come out a theorist
without being of practical use to the country and without posscssing the
ability requisite for giving the impetus to the industries of the country, or
starting new industries, which it was the object of the scheme to secure.
To use the language of the Scoretary of State’s Despatob, it was to be
worked experimentally, its further development bleing left for considera-
tion when technical ivstitutions in India had begun to produce a clasa
of students who might be expectedl to profit by its extension. After a
few years there was a certain feeling of despondency in connection with this
scheme, and it was, I believe, actually mooted that the scheme should be
abandoned ; but at the Conference over whiclh you presided at Allahabad in
February, 1011, it was definitely decided not to set tho hanids of the olock
back, and that the scheme was to continue. The starting of these State scho-
la1ships not ouly gave opportunities to the scholars to avail themselves of the.
higher scientifio and practical training in subjects connected with those indus-
tries in which they were genuinely interested, imparted in foreign countries, but
it encouraged a large number of private students also, cither with or without
the aid of certain societies, principally of the Association for the advancement
Scientific and Industrial Advancement of Indians which has beenrendering
exoellent service, to follow in their wake, or it may be that they went almost
simultaneously. The result has beon that a large number of students has
gone from this country to England, to the Continent, and even to America
and Japan, to study subjects Leuring on these various industries. Difficulty
was in some cases experienced with regard to providing facilities for these
students for practical training in the various manufrcturing concerns, factories
and workshops in the foreign countries. The diffioulties wero rot entirely due
to the unwillingness of those councerns to. admit the students, but were
mainly due to the sysiem jprevailing in these institutions of admitting only
wholé=time apprentices which did not easily fit in with the scientific course
prescribed for the State scholars vequiring their regular attendance at a tech-
nological college.

‘“ Tha Secretary of Btate appointed in 1912 n Committec presided over by
8ir Theodore Morison to inquire into the system of theso State Scholarships
established ir 1904, and the Committee issued a report which, through the
courtesy of my Hon'ble friend, Mr. S8harp, I have been placed in possession of.
That report shows clearly that the Iudian student who has been to these
‘countries has been found to be apt and capable and, but for certain drawbacks
in the seclection which in course of time could be eliminated, would prove
of the greatest use to the country in developing her resources. In paragraphs 34
and 35 of their report the Committee summarise their conclusions on that

point and give their definite opinion in these words. They eay :
’ Wo may therefore now formulate the nnswer to our lirst guestion, namely, How do
Indian students acquit themselves at British Universitica and technological schools ? It is
1s follows :—Indian students generally get on well at Lhe universities and technological schools
in which they pursue their imF\:strinl edncation. ''hey ure quite up to tho uverage capacity
of their clusses ; if they buve reud science in India up w the standiwrd of the B. A.
or B. Sc., they are rather l‘:etter equipped than most of their class-fellows on the theoretical
side ; if they have read up to the Interinadiate on the Sciezve side, they can with hard work
keep up \\'it{ their classes ; thuse who have only passed the Intermedinte on the Arts side or the
Matriculation of an Indian University are unable to take full mlvantalse of the instruection
iven. Students who have had practieal experience of the industry nre able to derive great
nelit from the teaching given in Englind and du ewpitully. 'Those who, like most of the
mining students Asélerto 1ent— -
mark the words and remember that a large majority ol these went in 1904,
1805 and 1906—
bave had no |revious uequaintance with the industry th:v propese to follow, do very
badly, and the money spent upon their education has, for the most part, heen thrown away.
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Indian students of engineering are handicapped by their general ignoranea of machinery
and the inadequacy of the training in drawing which they bave rwei\re«f in India. Qur second
yuestion relates to the practicaF training which Indian students are able to fecure in this
country either during 'or after their university education—

“ Then they go on to point out the facilities which exist, and say that
although business men are reluctant to part with their secrets in favour of
possible competitors, yet there are to be found in the United Kingdom =
number of Gu.itnil:is of Industry, with a broad patriotio point of view, who are
prepared to take these students—a certain number of them—and give them
every facility.

‘** Now it,msy‘ have struck Hon'ble Members that a portion of the passage
which I read poinfed out tha§ a certain number of stugents, espeocially those
with regard to mining, have fared badly ; aud that the money spent upon them
has been thrown gway; and that it does not go to support the proposition, with
whioch I started, that the sttidents have done very satisfactorily. My answer
on the point, Bir, }s that paragraph 84 is not confined to State scholars—they
are stated in paragraphs 2 aﬁr;d‘ on the whole to have been a credit to their
country—but to Indian students generally, and if the description applies to any
scholar, it inust bi‘due to the fact that in the early stages it was not clearly
realised whether the object of giving these scholarships was to train the scholars
for the highest rung of the ludder or merely for the secondary stage. In the
correspondence which passed petween the Secretary of State and the Board of
Education on this#ubjeoct, the Board of Education definitely inquired as to
what the objeot ofjthe Goverpment was in sending these scholars. Therefore,
Iiventure-to submit that the experience with regard to those imnining students
nced not deter from pursuing the policy of progress and from sending
ger nunjbers—I mean of ocourse seleoted students who
i t in the subject—so that when they return to
ve her industries and develop her resources,

! Iy vory great. -

*Bir, with to thesh soholars I may also point out that it has been
shown in this repdrt that sonde ;F ithem have acl:na.lr;'oproved .the most brilliant
F:d even possessed of the] gemius.for inventing machines. One student
n partioular invaTtad an elegtrotgilding machine. Another, student, who was

esoribed by Dr.|ParKer: ofj the Leathersellers’ College as having had the
‘tanner’s blood in{him kl dpro ed{to be one of the best he had at the Leather-
sellers’ College and would, Dr. Parker 'felt sure, benefit by his fraining to an
enormous extent. | He has, on his return, started a_factory of his own, and I
hope that it is working successfully. The great bulk of the other students also
have done work, and the fears that were expressed that on their return
they would not find any emmﬁent or field for applying the knowledge they .

ad gained or the gkill they had attained have also been dissipated. Out of the
81 *tudenta :wlho have returned, so far, 18 have already received employment in !
priyate industrial Goncérns, 7, have been employed in State departments con-
Tt with; industries,ibne mprp}bqing’similarlly employed in Mysore, and of
three atudetjxt.s}the inf lﬁitiqn!y not available. the remaining two, one
died, and the other proyed a.renegade to the profession which he promised to
follow. So far, therefors, the results, I venture to submit, are satistactory. It
may be urged that. the object of the institution of these scholarships was not so .
much that tliese students, after their return, should merely take the place of !
those who had secdridary training in_ these mills and other industrics in the |
country and to staxt:life on a lower plane and, therefors, it cannot be said that ¢
theoriginal;object:lias béén fulfilled to a very great extent. The ;Committes
presided: over, by: Sic/Theodore Morison pointed out that in regard to educational |
expenditure you cannob sxpect;qi :

X t 1'cann t;quick returns; you must wait and you ‘must
detjthe policy. havd gnfficient time o fructify. 1 submit, therefore/ that there !

o [t Bl R My TR s .
is 'no cause.whatsocaver;for desponderncy on this account. . e
1A ¥ e D R EAK A e Mk 44 boiiga i3

a1y dun i Lk g
“Another important; consideration whioh I wish to draw attention tois 3
that, whereas when the scheme was first lnunched upon, the conditions yWere
" different, we have now, had in the past ten years this very great inte_r_egt;crpatec‘ ﬁ
HECR- S - T R A :
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in the cause of technical education and education in general. Ve have given
a greater impetus to technical education in this country.

“The various provinces have had industrial surveys made and exnibitions
have been held in various provinces in order to popularize these various indus-
tries and to show to the public at large what industries are capable of expan-
sion. Moreover, in every province a State Department of Industries has heen
. in & way organized, and cither there has been nEpointed a separate Director

of Industries or the Director of Agriculture has taken over the additional duties
of the Director of Industries. 8econdary schools for technical cducation have
also been started, and development has taken place in those that existed before.
From all these points of view there are now greater fuocilities for indian stu-
dents to avail themselves of practical training here and thereafter to avail them-
selves of these scholarships awarded by Government to make further progress
in foreign lands and to come out to this country so as to henefit the country
at large. There- is one further reason, 8ir, why the scholarships should be
enlarged. There was a few years back in contemplation the establishment of
a central technological college to he located at Onwnpore. That scheme has not
received the n.{:probntion of the Secrotary of State, and it has been dropped ;
consequently there is no sufficient provision auywhere now in the institutions
that exist in this country for bigher technical education. Progress, 8ir, is
taking place all round in education in all its branches, and. is this branch alone
of education to be left behind in the race, especially when it is onein which the
hopes of the country are ocentred for the regeneration of the industries of
this country and the inaterial welfare of the country at large?

“Bir, tho Indian student, who was for a long time moving in one eduoa-
tional groove, the Arts Course, is now taking more largely to Boience, to
technical education, and various other commercial pursuits. It is imperatively
necessary to give the requisite impetus to these students by providing a larger
number of such scholarships and making their opportunities more extensive
than they ure at present, and thoy will come back with their minds enlarged by
contact with Western countries and with new energy infused into them.
We are sure that however adverso the circumstaunces in this country may be,
however reluctant capital may be to launch on new industrial enterpriso, these
gifted men will in course of time make their mark and oreate an impression
and thus achieve sucocess, lealing both to their own prosperity and to the
prosperity of the country.

“ 8ir, the demand which I make in this Resolution is—I won't say ‘ modest ’
because the term ‘modest’ has been used in conunection with demands for
8 lakhs, 13 lakhs, 22 lakhs ; but I would say, Bir, that it is 4 'demand for a
trifle as compared with other demands. I therefore venture to submit that
although I am fully aware that the sum of £164,000 is not altogether un-
a.llott:ﬁ the statement which Mr. Sharp is going to place in our hands will
utidoubtedly disclose that the greater portion of it has been allotted—the
Finance Secretary’s Memorandum announced as much), yet I am sure, fol-
lowing the precedent of previous years, sufficient funds are still left in your
hands to place £2,000 at the disposal of this particular object.

* Another objection may be Put forward by my friend, the Hon’ble
Mr. Sharp, when he rises to reply, namely, that I am asking for this sum
of £2,000 to be spent this year from the resources of the State, but what
is to become of these ten additional scholars mex¢ year : are these students
to study only for one year ? It may be urged that I am only introduc-
ing the thin end of the wedge in order to throw a larger burden on the
resources of the State in future years. Yes, Sir, I am. I do not conceal
that that is my object. I submit that for the first year a sum of £2,000
may be provided. As this' is a yecar which may be described as a lean
ear, ] am content with that, Sir, for the present. The Hon’ble the Finance

ember, in his speech, pointed out that he looked forward to suocceeding
years . with hope. We all share with him the optimistic view that the
set-back of the present year is only a temporary one, and that the prosperity
of the finances of the country will continue as it has continued during the
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post.  Our railways are promising . to give us larger returns in the future;
we are laying out large smounts of money on them, and I am sure funds
will be cfgunc’l in future years for carrying out this programme as I have
suggested.

“ There is one more objection which I wish to anticipate. In reply it
may be urged ‘ Where all at once are we going to find these ten more
students 7’  Difficulties have been experienced in the selection of proper
men. Not that proper men cannot be found. There may be many a rough
diamond who ma found and sent to bo polished in the West, and may
really prove of the greatest lustre fo this country. Yet it may be urged
‘ Whére are they at this moment to be found ? And is this sum to be
locked up in thef interval given to undeserving men ?* No, 8ir, I do not
want that a single sohola.g‘mp should be awarded to persons who are un-
deserving ; but I feel confldent that among the applicants for thess scholar-
ships, whose nujnber is in¢reasing from year to year—applicants who, after
becoming familiar with the working of this system, have not only come
forward with Upiversity degrees, but have also acquired practical training
in the various jindustries jof this country—among them there will surely
be found a certajn number; who would be considered duly qualified. Their
names are probably withheld for the present by the respective Governments,
Administrations ior Committees to whom authority to recommend has been
given in this matter, beoa these authoritics are not able to recommend
more than a ceftain nwmnper of men for scholarships from their provinces.
It may also be pointed O\lt, Bir, that we have to act upon the principle

that certain provinces are|to have a certain number of scholarships, pro-
vided proper selections cand be made. We have during the last few years
breated new provinces ; Bengal has been partitioned into three provinces, or
ther, the two jprovinoes {of Bengal have been divided into three provinces;
d we have the North-Wes}t Frontier and the Delhi I'rovinces also to oount
pon. ;Thus, if we take thenumber 6f provinces, the addition which I propose

mu&h. H - “
. “Yith thesé words, 8irf I bbmtrjaLnd this Resolution to the aéceptance of
on'ble Members. Ilam sdreé that the object is one which will receive the
ehrty : sympathy of ever, i one. 1I!alsofeel, ns I have (fointed out, that it is
ot an unpractical scheme vyhich I have put forward ; and I hope it will meet

ith the most favourable consideration both from your representative who
ill angwer me a.j:d fr?m tne other Hon'ble Members of this Counil.”

{ The Hon ible;?ir Ga.ilgndhar Chitnavis :— ‘ The Hon’ble Mr.
andit has shown, by faots we cannot impugn, that these technical scholarships
ard largely availed of and serve a useful purpose in some industijes, and that
if there are a.nyGl failures, they are limitet‘ to a few industries only. Psrimd
Jacie, therefore, Government will be justified in applying more of the revenues:
for the support fof the: scheme if it is found, alter consultation with Local
Goviroments, that there!is ope for exponsion, and that such expansion is
emanded by expert 'p;nion;m the interests of the youth, the capital and the
ﬁdustries of this country,' I support the recommendation, especially because!
thé' Hon’hle ! Mr} !Paﬂgis; has §told s that the utility of the Scholarshsps has'
g:mén established by experiencd and the demand is a modest cne.”
: + The Hon’ble Mr. Rama Rayaningar :—“Sir, in the minute you
prépared some time'ago for the Government of the United Provinces, appears a
‘passage which lends strong support to the Hon’ble Mover's plea for larger grants
f:;-_'-B;a.tp Technical | Scholarships. 8ir, your obscrvation that ‘ many educated
:gapitalists would start $ome machine using concern at once, if they could have
jone of their relations or dependdnts trained to manage it, or even to control’
iit Jibins, if ' aniything, gained wéight with time. The great drawback now in
i .country, | is. the jabsence; jof. skilled labour. The aluminium industry,
ﬁﬁh;potga:taqning, and fish and oil, industries of Madras all go to show what
'Possibilities thers ave in the' field " of Indian Industry; and I feel coufident
-that more Indian .capital.would flow into it if there was a more plentiful
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supply of expert labour. The truth is our arrangements in India for the
impartation of Technical knowledge cannot he said to be sntisfactory. What the
position would be after we have techniocal Institutes at important centres is
a question ou which it will be diflicult to hazard a guess. Taking the position
as it is, it is undeniable that, at any rate for many years to come, we must
depend upon "Yechnological Institutions abroad for the requisite training
of our young men. It is only right that Government should provide liberally
for the training

“8ir, Government has already accepted the principle, nsrecont investiga-
tion would show, with excellent results. The only qucstion now is, whether
the time has not come for an incrense in the grant ; and ou this point Indian
public opinion is practically onc-sided and favours an increaso in the number
of these Stute scholarships. As to the particular number of additional scholar-
ships, opinion may well Lo divided. But as tho number suggested in the
Resolution is not large, I support tho recommeondation. The umount required
for the creation of these ndditional scholarships is much larger than £2,000.
It depends upon the period for which they are to be tcnable. Now, a three
yeuw.s' course would appear to many as the minimum. On that basis ten
soholarships of £130 a year ench would mean a minimunm expenditure of £4,500.
The passage money. may come to another £300. Thus, as time goes on, the
minimum expenditure would amnount to £5,000 a ycar ; even then it isnota
large suin to be expended for the support of a schemo so uscful, and I Lope
the Council will accept the Resolution.”

The Hon'ble Raja Kushal Pal Singh :—* Sir, in the admirable
and exhaustive speech which the Hon'ble Mover has made he has said all that
can be said to justify the acceptance of this Resolution. Successful industrial
and commercial competition, and a high standard of manufacturing produc-
tion, depend muoh more upon the adequate training of the leaders aund
managers of the industries and commerce than upon that of the workinen.

“The main difficulty in the way of industrial progressin India is, therefore,
the want of trained managers. This dificulty will disappear only when young
men are given soholarships and sent out abroad to receive an industrial training.
Now that many modern industries have been started in India, there is n ready
market for the services of such men. The creativn of ten additional scholarships,
as plroposed by the Hon'ble Mover, will be attended with very benefioial
results.”

The Hon'ble Mr. Madhu Sudan Das:—"8ir, the subject-
matter of this Resolution no doubt is a very important one. Even the Hon'ble
the Finance Member, who always comes forward with a sledge-hammer of
arguments and figures intermixed with humour to shatter to pieces any argu-
ment which supports a Resolution, will be forced to ndmit that in a country like
India, where more than 70 per cent of the population find occupation irr ngri-
culture, he will have to look to the mercy of the heavens in order to bring out

rosperous budgets unless this pressure on land is relicved by a development of
industries. The pressure itself is higher than in any other country; and
consequently relief can be sought only by the de\'elnanut of industries, But
we are in a dangercus position just now. hile advocating the advance of
industrial developments, we should not lose sight of the fact that we have to
competo in these things with luropean countries. It isnota question of
developing indigenous industries by processes of evolution. What we bave to
do resembles more a process of mvoﬁltiou, becauso hitherto the industrial products
of other countries have flooded this country. Wo liave acquired tastes which
make Lhe industrial products of foreign countries acceptable to us; and it is in
this state of things that we are awakeuing to the responsibility of developing
the industries of our own country. However carnest mny be our desire, how-
ever laudable.may he our wish, we canuot get over the fact that we have to
compete with the *Vcst. Another thing is that our difficultics nre great.ns we
have to fight against great cdds; and therefore we should exercise every
possible circumspection, and be very careful how we proceed in this unequal
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combat. For India has been as it were lying under sleeping sickness for
hundreds of years past with regard to industrial development. Bger osition is
like that of a person who has been under tho influence of sleeping sickness for
a long time, who rises up and is told that she is to carry on a combat with
another person who has been exercising his muscles every day. That is really
the state of things ; and we must use very great care as to how e proceed
about this. A good deal has been snid about the success which has been
‘achieved in practical lifeiby those students who went out to England or
‘other foreign ocountries and learnt particular branches of industry. But
a careful study: of any branch of industry in Europe will show that those
persons who were pionecrs in the field had to suffer failures and defeat: and it
was only after astruggle extending over many generations that they have attain-
ed the position which they now enjoy. The Hon’hle Mover has referred in his
‘speech to certain people wvho went out and learnt the leather industry in
foreign countries, and mentions an instanoce of a person who has found ococupa-
_tion and has started an undertaking of his own. I have some experience 'in
' this industry. I have received applications from half a dozen persons who have
ycome out withleather industry :experience; and I can speak of many who
' have proved perfect failures in the ' undertaking they took in hand; I know
of one who had ocome to' India with glittering testimonials and medals; now
;he has already ‘left or is about to leave for England again to study law
and come -out as a barrister. In the early days of this movement Government
sent out several students to study agriculture, and with what results? Some
of them, I suppose,:retired on pensions as Assistant. Judges! or | Deputy
Magistrates, ‘giving their whole time to sending men to jail or hanging them
for murder. Well, in a competition with a foreign country where industrial
‘development  is : existing amidst keen competition, and developing under
‘keen compotition,’ it’ is absolutely 'necessary for us to know what the condi-
,tions of that countryjiare, .if we think of successfully 1:101:!1_[)!31:\i|:|§v with that

%union of intellect,money? and fakilled labour. The young men |who go dﬁ%
adquire-, techmeg_li Sation§may :learn the seorets of.some :industry. But
5how are tl;:i', to'get the amount oty capital which will turn out the t;ﬁngou the:
-are produced in the Western countries? VVWhereis the capital to come from ? '
know a person who went to Japan and learned the sugar industry. He is
now serving in a‘Native Btate in an office which is something similar to that
of a Deputy Oollector. One of the speakers, I think the Mover of the
Resolution, said that in education you cannot expeot a quick return. Certainly
not. But to whom is thal addressed ? If it 1s addressed to the student, Le
‘will say ‘as soon as’I return to my country I want my pay.’ That should
really ba addressed to the capitalist. If you want to educatq the country in
industry, you should not exgect quick return, and those people who are the
Bioneers of these industrial developments espcoinlly do not get quick returns.
ut has the counfry capitalists who are willing to launch their capital in such
‘enterprises ?  Very often you will find that when a'man is sent to learn
technical educatipn, nothing is said as to where he will find employment when
he returns to this country. Only a short time ago the Bihar and Orissa Gov-'
‘ernment wrote tq me'to seleot & person to be sent to any foreign 'country  for
learning an industry, but at the same time they annexed a condition that
I must undertake to find occupation for hiin when he returns.

“That is really what should be done. If there are capitalists in the
country who are willing to advance the money, it would Ee necessary for
them to select and send their men to learn a particular branch of industry in
the foreign country. There are so many spceial departments in Europe; the
division of labour, means a great deal there. Then the capitalist and student
will have to select what partioular subject in the industrial world they wish
to be taken up. The next thing required is to find out a market. The articles
will have to be pfodubed cheaper than they are in foreign countries. These
are the questions that'will have to be considered. I hope the Hon'ble Mover
of the Resolution will not misconstrue my remarks as opposing his Resolution
asking Government for a'scholarship. I would be a traitor to the interests of my

yoountry. :There: mug_t gbe|gnterprising oapital | There must bé the actual
¥
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country if I did ollzposa it, but certainly I do think that before any person is
sent proper oare should be taken that on his return we find roady ocoupation
for hin, and that ready occupation must be such as would enrich him and
enrich his country and enable us to suocessfully compete in the same lines of
industry as it existsin Euvope. It is all very good to talk of siwadeshi articles,
but it must be on commercial lines that technical kuowledge must be used.
W~ must be able to got things as cheap and as good in quality as European
ls are before we can reasonably expect to succeed in this enterprise. Far
e it from me to oppose the Resolution; I merely wish to add a rider to it.
It comes to this; it seems to me that particular care should be taken that
money is not thrown away ; and not only thrown away, but that it should not
. be so used that, instead ofv bringing good to the country, it might bring dis-
content to the person who is sent out.” '

The Hon'ble Pundit Madan Mohan Malaviya :—8ir, I was
under the impression for a luong time, I am sorry to say, that the Hon'ble
Mr. Das was opposing the Resolution. I was relicved to learn that he was
not opnnsing it. I fear, however, that he has travelled somewhat beyond the
Resolution in discussing it. I wish to draw attention to the fact that the
Resolution does not ask the State to set apart a sum for sndusérial scholarships
- but for technical scholarships. In dwelling too much upon education of a
urticular character which would help in matters industrial perhaps my friend

taken industrial to be synonymous with technical edueation. I think, Sir,
that it betrays a poor oconception of the needs of technical education in
India in the minds of those who think that a proposal like the one before the
Council should not receive the whole-hearted support of the Council and should
not be accepted by the Government, You, Sir, are aware of the progress
which has been made and which is being made in tho matter of technical
education in other countries. You are aware what a large number of students
from Japan is to be found in Germany and America; what a number of
students from advanced countries of Europe go to other places in Europe which
are noted for the special excellence of institutions of any particular olass, to
complete the education which they have received in their own country. The
Government of India have been giving a few scholarships every year to students
to enable them to secure similar advantages by going to England. We are
thankful for it. But when we compare the provision that is made for such
help in this country and the small number of students from Indin receiving
technical education in foreign countries with the condition of affairs in other
advanced countries, the roum for improvement seems ohviously to be immense.
In view of this fact, I think the request before the Council is & very modest one.
Indeed, I think it is a very small request. Oonsidering the need for promo-
ting the highest technical knowledge in the youth of this country to qualify
them to be employed in developing the resources of the country, considering
aleo the desirability of providing new and profitable pursuits for our young
men, the desirability of opening up careers beyond the Government offices,
the public services and the bar, considering also the need of supplying both
to the Government of British India and to Indian States, students who have
received expert instruction and practical scientific training in the best Western
countries where it is to be had, I consider that it the scholarships were in-
creased by 50 they would not be too much. A number of students receive
instruction in theoretical Science in the various Colleges attached to our
Universities ; but practical instruction of the kind that is imparted, for
instance, at Manchester or Massachusetts is not available. Technical
institutes, such as the one in Bombay and at other places, which give
education up to a cerfain standard which is very good; but we want
promising students who have received theorctical instruction in Science
at an Indian University, to go forward {o the best part of the world to
draw knowledge of the highest value from whoever it can be had. There
can be nothing more glorious for the Department of Education than that,
helped and fostered by the Government, Indian students should thus obtain the
best instruction that any foreign country is able to supply. We have a
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glorious illustration in this country of what an Indian can do in the person -
of our esteemed countryman, Professor I. O. Bose; and we want thaf ‘more
opportunities should be provided for Indian students sitting at the feet of the
savants of the West to attuin to the full height of their intellectual stature.
I am sure the number of qualified students who would come forward to.avail
themselves of such scholarships would steadily increase, and if the Resolution
, is ‘accepted, it would cause widespread satisfaction among the young nien of
: the country. With'these words, Sir, I strongly commend the lution to
the acceptance of the Council.”

; The Hon’'ble Mr. Surendra Nath Banerjee :—* 8ir, I think
that this Resolution is in entire acoord with what indeed is the accepted polioy
of tho Government/of India. {We read from time to time in the newspapers
which are not very friendly, that a great deal of attention is being paid to
literary education, and that a great denf'of expenditure is’.incurred on such
education. I°think, Bir, .there is & desire on the part{ of ' all. Provincial
Governments to stimulate thecause of technical education. . I can speak of
-the Government of Berigal,"and I know that the Government .of: Bengal is
earnestly. solicitous of . establishing a technological institute which will focus,

so far as is Elrg.q_tichple, technical knowledge of various kinds which, might be
adapted to the technical needs’ of the country. Therefore, it seems to me,
8ir, that, this ‘Resolution, being in aocordance with the a.ooepted;prinuilﬂas
of the Government, ought to be accepted by the Government. My Hon'ble
friend .behind has; raised certain objections ; he does not object to the Resolu-
tion, but his donolusion was cértainly diametrically opposed to his' premises.
My :friend :bghind} made ' the ‘remark’ that it was all very good fo send out
‘thess young men; but what were thoy to do after their return to this ocountry.

I'jthink fmyj (Hou'ble - friend ithe Mover of the /Resolution gavejus certain
figures; regarding [the Subsequent oarger of ‘some of these State :scholars who'
had beenisentidut; ng;nhign@ i1t T have been able tn ifollow friend
iit] seemstofmb jthat; 187 of {them were employed in private - {er

3 r-n}"' : % X TR ) o Pﬂ'“"*
“fiye or six'in t‘?bﬂ‘?m" t"service, and there was only a small résiduum left. I
'am ‘ot 'quitéYsure ‘of the figures. ‘I am making a statement which I think is
approximately corréot. | o '
" “It seems to’ﬂi‘;thn on the whole the State scholars have been able to obtain

suitable employment. - I am perfectly certain that as the industries develop—
and they are developing'at a rapid stride—occupation will be found ; and the
Government ought to provide the technical knowledge which will 'qualify our’
{oung men to be the pioneers of our future industries. -I have had'some know-

edge of swadeshs enterprise. I have been largely associated with some of
these undertakings.‘ :I am sorry to say that they have not all been . very suc-
cessful. I am sorry to say that there have been very many failures. Bo far
as | have been ableto gather, the root cause of most of these failures was the
absence f techuica :kn;owledfa. The industries were started in the- fulness of
patriotio fervour, with a great fund of the capacity of self-sacrifice ; but sentiment
alone is not the] firs and the last element of success in a commercial enterprise ;
teohnical knowledgb:was absent, organizing genius was partly absent, - business
training was not thére; and the result was that many of these undertakings fell -
through. Technical knowledge is one of the cardinal conditions of success, and all
my friend wants is that some more scholarships should be created and that young
men should be sent out to Europe and other countries for the purpose of acquir-
ing technical knowledge. I am sure that on this side of the House there is the
strongest support accorded to this Resolution. I am sure that this Resolution
must appeal to the ympathies of the Government, for it is a Resolution which
inin entire accordance with the principles and the policy which the Govern.
ment has been following, under the authority and inspiration of the Minister
in charge. I do hope.a. sympathetic reply will be given Ly Government
in this connection.}’.

The Hon'’ble Mr. Sharp :—“ 8ir, as the Hon'ble Mover has pointed
out, certain doubts have recently been entertained regarding the conditions under
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which the State Technical Scholarships, as they ave called, are awarded
and held in foreign countrics. For that reason the Secrctary of State
appointed a committco in 1912 to investigate the whole subject. The
very modesty and concreteness of tho present prolgoml and the woighty con-
siderations which have been put forward by the Hon'ble Pandit Madan Mohan
Malaviya and Mr. Surendra Nath Banerjee render it, I fear, incumbent on me
to trespass for a fow minutes upon the patience of the Council in quoting to
them some passagoes regarding tho difficulties which have been discovered by
this Committee at homo. I am not going to dwell upon any of the difficulties
regarding the provision of suitable instruction nor upon the fact that, as Mr.
Banerjee pointed out, there is at present a schemne in Beugal for a large techno-
logical institute there. . Thore are only about three points whioch I wish to
allude to. In the first ‘ﬂace. it is not n{ways easy to find candidates for these
scholarships, who ave fully qualified to derive tho groatest advantage even from
the present limited number of stipends, The portion of the report to which
I intended to allude lays some stress upon the difficulty in mining, but I shall
omit part of that passage, because the Hon'ble Mr Pandit has told us already
that the~= is dificulty about mining. But it goes on—

In all industries the presumption is that somo previons practical experience is neceszary,
and the rule shonld be relaxed only when this presumption can be rehmtted. Where] such
experience cannot be had in Indis, tha question should be referrcd hona before the scholar is
#nt with a view to inquiry beiog made as to the posibility of obtiining it in this country.

“ Practical experience is often not to be found in a sufficient number of
candidates even for the present number of scholarships.

“The second point is this. It is not always easy to find employment for
those who return. The main conclusion of this Committee has some interesting
remarks on that as well as on other points. *The results attained,’ it says, ‘so
far justify the continuation of the system of Governmeut Technical BScholar-
ships, and, with the modifications which we have suggested, the system may be
expected to yield even bhetter results in the future, but this expensive form of
training at public cost should only be given to a well-chosen few who u‘);y
reasonably be expected to help the industrial development of India. (]
recognise that the openin(lFs for such men are not at present numerous, and
that the most urgent demand of Indian industry at present is for skilled
mechanics, and we are in complete sympathy with the efforts now heing made
for giving in India a better training to men of that class. But the necessit
for educating the artisan dn<s not preo?ude the desirability of having a limite
number of men with the highest technological training, capable of holding

osts of control. Both classes are nceded for the development of Indian in-
ustry, and opportunities for the improvement of both should be given simul-
taneously.’

“T can assure Hon’ble Members that I have had some painful personal
experiences regarding pupHs who have come back and in whom I took interest.
They have been quite unable to raise a.nfy capital even in likely industries, and
notwithstanding the efforts that many of us made on their behalf, we were not
able to secure for them other employment not of a purely productive kind.
But it is unnecessary for me to say anything more, hecause the Hon'ble
Mcr. Das has supplied us with an extreme instance.

“In the third place, this s1me passage which I have read appears to
sugt_iest that a rigid sysiem under which a certain nuwmber of lcholarshif)s,
neither more nor less, are awarded in any particular year, is not the most suitable ;
but that the bestowal of a scholarship sEould rather wait upon the appearance
of a candidate of outstanding ability to benefit by the instruction given. This
is also emphasised in the following passage regarding the general recommenda-
tions of the committee :—

The general effect of our recommendations will, wo recognise, be to increase the cost
to Government of the system of Stato Technical S:holarships. This additional expenditure
will, however, be amply jastified if in consequence of the changes wo propose the men are

better selected and better equipprd for the work they have todo. Indewl tho expense of
technical scholar:hips eannot be defend~l at all unless they give the best preparation possible
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for the bighest kind of industrial work. The ideal training for an industrial carcer is both
lengthy and costly, and for this reason it should only be given, at public expense, to men of
quite exceptionsl capacity. Tho u\*emFB man, who ean never bo ex;lzected.t) do more than
carry on well-known industries by well known methods, ean be truined in India; if heis
truined in England, it should be at privato oxpenss. But when tho best men, as far ns human
foresight can discriminate, have been selected, it is fulss economy to give them any but the
very best training.

“The fact is the report indicates the desirability of prolonging the period
spent abroad so as to provide time for some practical instruction. In this con-
nection I should also like to quote a short passage from the report on the work
of the Indian Btudents’ Department, which bears on the same mnatter. Talking
of the technical scholars in England, it says :—

It is evident that these scholars ought to be carefully chosen and thoroughly educated
before they come, and that no technical ssholar onght to be sent to this country until he has
bud some practical training, has proved that he bas the health to stand it and the aptituda to
turn it to account, and has learned enough of the industry selected to understand tha theoretic
teaching he receives. (It will probably be necessary to make the technical rcholarships tenable
for longer periods. And while it is impossible for Government to guarantce employment to

" acholars when their training is done, the usofulnessof the system would be greatly incrensed

if the men relected'had dehinite openings to look to on their return. 1t is obviously not worth
while to spend £1,000 on training a technical scholuar, if, on bis retarn to Indix, he fails to find
industrial emgloyment, and takes refuge in the lawor the teachin% rofession. And it is

ually a doubtful experiment to train Indians in the manufacture of alkalies or other commo-
dities, if industries able to apply their knowledge do ot already exist in India, or if capital is
not forthcoming to start them with any prospect of success.

. %It will be observed that tho retention of the present scholarships
under improved conditions is likely to cost more money. The Hon'bqe
mover has quite admitted that the cost will not in future be limited to
£3,000, but I think that the estimate just put forward by the Hon’ble
Mr. Ramaraya Venkataranga will be below wﬁa.t would be incurred were
this Resolution to .be accepted, because we should probably have to allow for
soholars remaining, as indicated in that report, in many cases for 6 years, and
in addition we should have to pay:out more money for the enhanced

eriod which the)'scholars under the existing system will require. Moreover,
1t has been decmed necessary to refer to Local Governments a reportof the
reat importance which attaches to this of the Morison Committee, as this

ommittee is generally called. It would be impossible for the Government
of India to accept any Resolution which would appear to commit it to any
definite development as regards these scholarships until the opinions of the
Local Governments have been received, and the whole matter has had the

" most careful consideration. The Resolution therefore cannot be accepted. I

am only sorry that I have not been able to mitigate the blow of the
sledge hammer with any touches of humour. But when the matter of these
soholarships does come up for further consideration in the light of the opinions

_ received, the fact tlhat such a Resolution as this has becn advanced before this

Council will certa'inly not be forgotten; and I can nssure the Hon'ble Mr.
Pandit of the enormous importance which the Government of India continue
to attach to the whole question of the industrial education of Indians
whether in India or abroad.”

The Hon'ble Mr. Surendra Nath Banerjee :—“ Will the
Government of India consult the Local Governments about that matter, may I
ask the question ?

The Honb'le the President:—“Order, order! The Hon'ble
My, Bharp has already said that the Local Governments had been consulted.”

The Hon'ble Mr. Pandit :—' Before I come to the spcech which
has just been delivered by the Hon'ble_Mr. Sharp, I wish first to answer one
point which the Hon'ble Mr. Das put to we, but which I did not think fit to
answer at the very moment. The Hon'ble Mr. Das very rightly pointed out that,
in considering the question of the selection of the particular candidates, the
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authority exercising the right of selection must bear in mind the various points
as to whether the, candidate has the capacity, has the practical training, and
whether, on coming back, a suitable opening will be provided for him.  None
of us wish that these scholarships should be awarded without consideration of
these points, and if that was the only point of the Hon’ble Mr. Das, I fully
realise that the conclusion that he supported my Resolution was not altogether
at variance with the premises which he put forward ; but it was only a counscl
of prudence which he suggested to those who may have in their power the
bestowal of these additioual echolarships. The Hon'ble Mr. Das no doubt
wondered whether there was auy such candidate as I had referred to who had
gone ‘ with tanuing in the blood ’ as it is termed and had done excellently in
England and had come back to this country and had started an industry on his
own account. Ihave the name of such astudent, and Mr. Das being interested
in the leather industry, might perbaps join hands, and capital, skill and labour
all combined may produce considerable benefit to the country. ‘The name of
the gentleman is Aluhammad Nawab Uddin. He belongs to the Punjab and
is described as being a Khatik by caste, and helongs to a family of tanners and
d{g in the Punjab. After this training of his in Eagland, he obtained a first
class ordinary certificate of the City and Guilds Institutec in leather tanning
and leather dyeing ; o first class pass in heavy leather tanning and a third class
pass in Applied Chemistry at Leatherseller's College examinations, and is now a
member of the firm of Shamsuddin Nawabuddin, leather manufacturers and
dealers in hides, skins, etc., of Amritsar. With regard fo him, I neced not
detain the Oouncil by reading the opinions which his professors had of him.
If the Hon'ble Mr. Das is inclined to go deeper into the question, he will be
able to find the information in the repoit to which I have already referred.

“ Now, 8ir, I am thankful to the Hon'ble Members who have supported the
proposition which I moved. I felt surve that everyone who realised the import-
ance of technical education in the present stage of the development of this
country would sympathise with the Resolution and would accord his hearty
support, and I did not take the Hon'ble Mr. Sharp to exclude himself from
that category, but I am somewhat surprised that, with the whole of the
Morison Committee’s Report before him and with the wide personal experience
he has had of several provinces, the petty difficulties which confront him
naturally as having to deal with these various cases, should have over-shadowed
the broad issues that were before him, and should have led him to exaggerate
the difficulties and minimise the value of extending at the present stage this
branch of technical education. 8ir, wo know we all speak of the golden past ;
the present is always fraught with all the wiseriés and troubles that worry
us, and we look to the past with such fascination, as if those troubles and
worries did not exist Lefors, and similarly we always dread the future.
We do not know what is going to come. In a similar spirit the Hon’ble BMr.
8harp bas dealt with this question. If anything, I venture to submit that this
Report, so far from supporting the extra caution ns to the need and utility of
extending the system which he has entcrtained, wants the Government to
sroceed further with this objcct, onl{, of course, as it was their duty,_the

ommittee pointed out the methods to he employed, the care to be exercised
1 the selection, and the requisites as to equipment which the candidate must
possess before he is sent out at State expense.

“The Hon'ble Mr. Sharp has pointed out that there is difficulty in
finding suitable candidates. He referred to the ocandidates who go without
any }]):ractical training, and with regard to whom money is wasted. I}ow
what I submit is this. After all this scheme has been in operation since
1904. The drawbacks with regard to it must have como to the knowledge
of the Education Departmeunt in the courso of the fitst three or four or five
years, and are we to suppose that, in spite of these difficultics, in spite of
these drawbacks, knowing full well that you wore sending out candidales who
were not suitable, knowing full well that you were wasting public money, the
Hon’ble Mr. Sharp and you, Sir, have been sending out auring the last four
or five years a large number of candidates, 9 in number on an avcrage every
year ? I cannot believe it I prefer your practice to your professions, Sir.
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I am fully confident that both you yourself and the Hon'ble Mr. Sharp have
been exercising the greatest caution and have been finding out the right type
of man and sending him to England. Not only that, but I contend that these
reports show that the candidates that have-been sent of late years have been of
exceptional brilliancy, fully equipped men who have gained the confidence of
their professors, and with reﬁnrd to whom the highest hopes have been enter-
tained by their professors and tutors. I say, Sir, if that is the result, ‘go on
steadily forward and do not flinoh, exercising whatever ocaution is neocessary.
Do not be moved by mere importunity; do not be influenced by any false
veneer. Test your man fully and if he 18 suitable, then do not hesitate to
send him.’' ell, if the objection urged by the Hon'ble Mr, Bharp is that the
Committep recommend that there should be a well chosen few who should be
sent, does that mean that the number that has been sent now is exceptionally
large and that, therefore, it should be limited, or does it mean that frou can
send a larger number provided all the conditions requisite are fulfilled, and
provided it does not become the case of overy body and any body bein%
sent up with these scholarships to’obtain training in foreign lands? As
read the recommendation it is in favour of sending persons fully qualified
even if thereby the number you have been sending so far is exceeded.
gather from this report that the number of candidates for whom provision has
already been made for practical training in private factories and workshops—
Eromises taken by this Committes so far only in the four centres they visited
rom various manufacturers and others—itself shows that it is very much
larger than 10, and that lends corroboration to my view that the Committee, so
far from recommending any curtailment or stoppage, are in favour of providing
for more and have told the Government of India ‘if you send a larger
number, we are willing to provide for them the facilities for their proper
training.’ With regard to several of these various industries, we have pro-
vision 1n this ocountry now for practical training up to a certain stage, and if
the comuiittees. or other authorities dealinf with candidates for these scholar-
a : » y what the requirements are, I am
sure that they will find the right material. Enterprising young men of ability,
since they have come to know that there is this scope for their energies, have
taken to these various industries and aro obtaining training in coal mines, in
manganese mines, in mills and in various other manufacturing places, and I
am sure that the requisite practical knowledge will be gained, and that there
will be asufficient scope for testing & man’s worth and taking the exceptionally
brilliant man out of the ordinary rut.

“The question of the provision of employment for these students on thejr
return is, no doubt, one in regard to which difficulty has been experienced in
the past. I am aware—I do not wish to disguise the fact—that in my own
provinoe influence had to be exercised by the officers of Government in ordér to
get some of them suitable employment : but the difficulty is one which is in the
nature of things inherent in every start of business or profession. There are so
many industrial ‘concerns which have got their staff already, and they cannot,
as 800n as a scholar comes back, turn out the whole lot and provide for him.
He has neocssarily to wait asin every other profession. Whether it is the Bar or
any other profession, a person does not find ready to hand a luorative practice,

osition or ncoupation. He must wait until an opportunity presents itself, and,
if necessary, he must be content with a lower position than the one to which he
aspires, and work his way up winning the confiderce of his superiors and
employers, thus ultimately securing the position for which Lis qualifications fit
him. This is one of the points which, I may point out, the Committee
themselves have explained, and they say that these circumstances ought not to
deter anybody from availing himsa[’.’f of the higher facilities for education in
foreign lands. T know that the Committee go further and point out a practical
way, namely, that of asking gentlemen interested in industrial concerns whether
in the casc of a candidate being sent to England, they would be willing to give
him employment and thereby secure him a hetter chance for his employment
when he comes back, than he would otherwise have. They pointcd out that if
the candidate were put into a concern as an appreutice before being sent
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abroad, the employers woulid know the cxact ca'ibre of the man, and if
sufficiently high they wounld have coufidence in him, and if he came back
with a gool record they would be only too glad to provide for him. Sir,
Dorahji Tata in his testimony said that one of the scholars had served his
appreaticeship in the Emprese Mills at Nagpur, and that as he was doing
excellent work at Manchester if on return the young man approached him for
employment he would recommend him strongly to his Manager for sowmething
being found for him to do.

“ Now, 8ir, we neel not attach any importance to the reference in the
report of the Indian Students’ Department of the Indin Odice about stulents
coming up for this industrial and technical education and going in for law or
some other profession. So far as the Governmen: scholars are conecerned, out of
60 only one has turned out a renegade, and that is a neglizible proportitn.
Hercafter, the Morison Comniittee suggested, in cases of such abuse of the
scholarship, the de’inqueats must be made to refund the amounts which have
been spent upon them. That is not an unreasonable suggestion. It is a
practice to which we are accustomed in the case of scholarships given for
medicine, where Assistant and SulwAssistant Surgeons after they have qualified,
are bound to serve the Government for a certain number of years, and in
other branches also there is a similar system in vogue. I am not oblivious of
the fact that the rccommendation of the Committee with rezari to the enlarge-
ment of the period of study of these studonts in foreign lunds does involve vn
iucrease in expenditure over what has been laid down for this olject, but os
will be scen theie they distinctly point out that the conrideration of the incrense
in expenditure ought not to prevent the Government from giving as great a
benefit to the couutry by giving the very best trmining ty suitably seleoted
candidates. I do nnt as{ you, 8ir, forthwith to nominate 10 more persors
this year. All that I want is that provision should be made, so that if, let mo
say, two or three more persons deserving of these Biate scholarships are discovered
in the course of the year. they might also be sent. If my Hou'ble friend had
acceded to my request that his own powers of giving this patronage should be
enlarged, I should have been glad. Of course I fully realise that he has
adopted a ione of sympathy towards my Resolution, and he feels that the
Giovernment of India would be departing from their principle of granting
wrovineinl nutonomy if they forthwith accepted my Resolution without cursulta
ing the Provincial Governments as to what their views are on the subject.

“I realise the hesitarion which he feels. but if he will give ine an assur-
ance that, in the matter of the cons deration of the Committee’s report, he wil
alro refer to the Local Governments the question whether the limit of 70
which hits been followed so far should not be done away with and a hizher
limit of 20 fixed, I shall be quite satisficd with the answer and I will not pie.a
the matter to a division "

The Hon'ble Mr. Sharp :—“Sir. I am afraid that I cannot quite
aocept the offer made by the Hon’ble tho Mover. MBeforc any such commit-
ment can be mae, it is essentinl that tho Government of India should recsive
the opinions which, as I sail, have been called for from the Local Govern-
ments upon the whole question ; and those opinions must be very carefully
coasileed. At the sams tiins, I oan assurs him that tho whole traud of this
debate will receive sympathetic eonsileration from the Government of India.”

The Hon'ble Mr. Pandit:—* Ol course I do not wish the Govern-
ment of [udia to commit themselves to tha number twenty ; but short of that
as in view of the trend of this debate my proposal will reccive the favourahle
consireration of yourself..Sir, and the Hon'ble Mr. Sharp, Ishall be quiie
content with the assurance in the full belief that it will be approached in that
spirit of liberality which this subject requires, and I do not wish to press the
Resolution.” '

The Hon'ble the President :— Docs the Ion'ble Member wish
the Resolution to be withdrawn?*

The Hon'ble Mr. Pandit :—" Yes, Sir.”
Tho Resolution was, by permission, withdiawn.
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RESOLUTION r¢c GRANT FOR SANITATION TO
DELHI PROVINCE.

The Hon'ble Maharaja Ranajit Sinha of Nasﬁipur —
“8ir, with your permission I beg to move the Resolution which stands in my
name and runs thus :(—

That this Council recommends to the Governor Generalin Council that s non-recarring
;nnt of one likh, or such amount as the Government think proper, be made to Delhi
rovinoa for further improviog the sinitution of Delhi Municipality.

“ 8ir, I do not wish to take up the time of the Council in commending this
Resolution to their acoeptance. It is absolutely necessary that the sanitation
of the Delhi Municipality should be materially improved, and I find that withia
one year the Municipality has made considerable progress in the improvement
of its sanitation ;'mg' in all matters affecting the wuﬁl—heing, the comfort and
the convenience of the people living within its limits; but it requires very
large funds to do all that is desirable, and this cannot he done without the
material nid from the Government, becauso it is not possible for 1he rate-
payers within the Munidipality to meet t"e heavy expenditure which is
necessary for the improvement of the sanitaticn of DBﬁli.

With these few remarks I beg to move { he Resolution for the acoeptance
of the Council”

The Hon’ble Mr. Rama Rayningar :—* Sir, now that by Royal
Decreo Delhi has become the Capital of India, its sanitation has gained the im-
rtance of an Inperial concern, and it behovis the Imeerial vernment to
naoce, to some extent, the sanitary improvement of the City. On this general
F'inoipla I support the Resolution, apart from the local circumstances on which
cannot say an yth}ng as I haye no first-hand knowledge.” '

: i :

‘ N
The Hon'ble Mr. Madhu Sudan Das :—*Sir, the streets of
Delhi remind one too often and too forcibly of the words of the poct—
¢ Dust thou art, to dust returnest. ’

“May T ask the Hon'ble tho Finance Member to relax the strings of the
purse so that one may have a more cheerful view of life in the new capital ? * ~

The Hon'ble Sir Gangadhar Chitnavis :—* 8ir, I beg tosup-
port the Reosolution.  Dalhi now ocoupies the same position as an Imperial city
which Calcutta did two years ago, and the reasons which have prompted Govern-
ment in the past to make large subventions for the improvement of Calcutta
operate with eqnal force in tho case of Delhi. 1t is necessary that, in order to
keep tho Imperial ¢ity scrupulously clean and sanitary, care must be taken to

revent icsanitary! surroundings, especially as insanitury environments will
Eo a serious menacs to its health. The old city must therefore be improved,
and the Imperial! Government ought to contribute liberally to the cost, if
only to accclerate the rate of progress' It will not be appropriate to expect
that all this burden should wholly fall upon the shoulders of the Delhi
eople. The Indian revenues must confribute somcthing for the purpose.
ith these remarks I beg to support the Resolution.”

The Hon'ble Raja Kushal Pal Singh :—*“1 also beg to accord
my hearty support to the Resolution.”

The Hon'ble Mr. Porter :—*Sir, I am afraid I must opposc the Re-
solution for rcasons that were fully given last Saturday in dealing with a similar
Resolution, while expressing the fullest appreciation of the interest shown by
Hon'ble Members in tho New Capital. I must point out that the Government
of India have been extremely liberal in their grantsta Dolhi. In 1913, & lakhs
wero given, and in 1912, 1} lakhs—in all 6} lakhs. In addition to thita
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recurring grant of half-a-lakh has been made and Imperial Funds also confri-
bute towavds the pay of the I[Health Offcer of the Delbi Municipality. Wo
are paying for the Malarial Survey of Delhi from the Research Fund. I
think the results that have followed from these grants will become clear if
Hon'ble gentlemen will read the last Municipal Roeport, and they may be quite
confident that the future neals of Delhi will receive the fullest consinf‘aration."

The Hon'ble Pundit Madan Mohan Malaviya :—* May I
ask, S;r. if it is & fact that Caloutta has beea given 1} lakhs for the last 50
years P’

The Hon'ble Sir Ibrahim Rahimtoola :—* 1} lakhs.”

The Hon’ble Mr. Porbar:—“It isa fast that a grant of 1} lakhs
has beea made to Ualcutta."

The Hon'ble Mr. Surandra Nath Banerjss:— May I be

rmitted to make an observation with regard vo my Hoa'ble friend’s question ?

t is a part of the Iinprovement Trust: the Government of India have granted
50 (or GO ?) lakhs to the Corporation.”

The Hon’ble the President :—* Order, Orider | The question is that
a lakh of rupees should be given to Dslhi. Tne Hon'blo Member's interjection
is not quite in order, and I think the matter neel not be further discussed.”

The Hon'ble Maharaja Ranajit Sinha of Nashipur:—
“ Bir, I could not quite understand whether the Rasolution has been accepted.’

The Hon’ble Mr. Porbter :—"“I oppose the Rusolution.””

The Hon'ble Maharaja Ranajit Sinha of Nashipur:—
* With the assurance given by the Hon’ble Member—'"

The Hon'ble the Prasident ;:—" Doos the Hon’ble Member wish
to withdraw the Resolution ?’

- Tlsae Hon'ble Maharaja Ranajit Sinha of Nashipur:—
“ Yes, Sir.”
The Resolution was, by permission, withdrawn.

FINANCIAL STATEMENT.

Becoxp Brags.

The Hon’ble Mr. Clark :—“I have to introduce the heads of Excise,
Customs, the Post Office anid Telcgraphs, Stntionm-y and Printing, and Railways,
As regards the heads of minor importauce in this list, I have nothing to add to
the memorandum explaining the details of the estimates, and in what I have
now to say to Council I will confine myself to the two subjects of the Post and
Telegraphs and of the Railways.

“The record of the Post Office and the Telegraphs continues to be thoroughly
satisfactory. For the year 1912-13 the receipts ot the I’ost Office amounted to
£32,262.436 and the expenditure to £2,026,567, so that there was a surplus of
£235,869 ; and according to the Revised Estimates the receipts for the current
year will exceed the expenditure by a sum of £201.600. Yor the year 1914-15,
we have budgetted for a revenue of £2,652,100 and an expenditure of
£2,082.000, and if these results are obtained there will be a surplus of no less
than £470,100. -

“ Turning to Telegraphs we find that the revised estimates of revenue of
the Indian Telegraph Department fall short of the Budget Estimates by
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£4,700. This is due to tho reduction in the volume of trans-Indian traffic
brought about by the establishment of the all-submarine cable route between
Europe and the Far East, which was completed by the laying of the Aden-
Coivmbo cable in December 1913.  As regards expenditure, the reviscd esti-
mates show a decrease of £47,£00 as compared with the Budgot Estimates of
the year, which is mainly due to the postponement of certain wireless schemes.
For next year we have budgetted for an increase of £100 only in Revenue, as
we have bad to take into account the loss of revenue due to the opening of the
all-submarine cable route betwecen Europe and the Far East und the reduction
of our terminal and transit rates.

¢ As regards expenditure, an incrense of £73.200 has becn budgatted for of
which capital expenditure. accounts for £75,400 and revenue expenditure for
£2,800. 'The former is due to the extension of the wireless system and to
increased provision for construction of telngraph lines for new Railways; and
tho latter to annual increments of salaries to the establishment.

“ Last year I referred to the preliminary steps which had been taken
towards a perminent amalgamation of the Post and Lolegraphs. The Secrctary
of 8:atu for Ludia has now sanotioved a scheme for their complete amalgama-
tion which had |been put ‘before him by the Government of India, a scheme
which is by far ' the most important administrative measwie ever undertuken
in ‘counection with these departments. It has been prepared on the linces of
the experimental amalgamation which, as I explained to Council last ycar, has
been uuder trial in the Brmbay and Central circles since 1912. It involves
a complete. separation of lnginecring and Trafic dutivs. The Director-
General of Posts_and Telegraphs will be assisted at bead-quarters by a Chicf
EBugineer aud a Deputy Director-General for Telegraph Traffic. All tiaffic
work throughout the country will be transferred to the control of the Post-

_ master-General. For Engineciing purposes India excluding Burma +will be
. divided into three administrative charges controlled by Dircotors of Telegraph
, .Engineering, who will be responsible for all technical and engineering work.
; In%urma, the Post Office and ‘lelegraph Department will be placed under
| the control of & Yostmaster-General who will be a senior Telegraph Officer.
" The scheme involves & considerable reduction in the sanctioned number of
Buperior Engineering appointments in the Telegraph Department, but the
test atteution has been paid to the framing of measures, which Government
E::ﬂ every reason to think will prove adequate, in order to safeguard the
interests of all officers now in the service. An offer of special pensions will
‘be made to a ‘certain number of these, but the scheme will not involve any
compulsory retiroments. A mnew branch, called the Superior Traffic Branch,
to comprise forty appointments, on liberal rates of pay, will be created, and
it will be recruited mainly from subordinates as the existing surplus of
Buperior Officers is reduced. One-fourth of the Superior Engincering ap-
intments made in futuro will be open to the subordinate staff. Tho scheme,
which will be ;introduced shortly, will ultimately result in a cousiderable
financial saving! but it is not possible to say to what sum the saving dwing
the year 1914-15 will amount.

“I turn now to the railways. According to custom, I will ask m
Hon'ble friend,; the President of the Railway Board, to lay before Council
a review of the progress made during the year, and I propose myself only to
deal with two subjects of especial importance and interest. I think, first,
that Hon'tle Members will be interested to hear what progress has been made
in grappling with the problem of congestion on our railways, in regard to
which I outlined to Oouncil last year the policy which was being pursued by
Government. 'The task set to our railways has continued to be a heavy one.
The total import and export trade in the calendar year 1913 was higher by
£20} millions than that of tho preceding year, and there has been an increase
of 350,000 tons in the total entries and clearances of shipping at our ports.
It is true that shipments of grain have fallen off by 1} millicn tons, but as
against this it must be remewmbered that the heavy transport of folder neces-
sitated by the soarcity in certain areas in Northern India has placed ax addi-
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tional burden on the railways. Tho gross receipts of the railways for the
finanoial year show a small increase vver those of last year, an indication that
the quantity of goods carried has increased rather than diminished. Yet while
conzestion was more or less general Inst year, complaints this year have besn
far less frequent and have been confined to a much greater extent to special
areas. The {Jrincipal diMgzulty has arisen in the last few weeks in connection
with the coal traflic, and is due in the main to the exceptional demand on the
East Indian Railway for wagons for the transport f fodder to the scarcity
areas, a domand which has unfortunately coincided with the period of
the year whoa raisings at the collieries aro particularly heavy. But taking India
as a whole, it isnot too much to say that congestion as it was under-
stood twelve months ago has ceased to oxist. Although the situation, therefore,
has been greatly relieved, Government are by no means relaxing their efforts
towards yet further improvement. The railwnys have gone steadily forward in
the dircction of increasing their open line facilities, and sinco this time last
year goods vehicles to the number of about 9 400 with a correspouding propor-
tionate increase in the numnber of engines, have beea added to t.lhcir stock, while
or lers for nbout another 18,010 are being gradually complied with. The pro-
vision of capital for railways reniains at last year's fizure of 12 millions, and
my Hon'ble Onlleague, tho Financo Member, expressed in his Budget speech
his earnest wish, which I heartily echo, that, should circumstances permit, he
may be able to mpiutain it at the same level in the years to come. I told
Council last year that the question was being taken up of making it easicr for
the Railway Aduministrations to spend their allotted grants within the financial
year and thus avoil Japses. My Hon'ble Colleague, also in his Budget speech,
explained how our machinery has been improvo(? to suoch an extent that this
fear there has even bcen a sli%lt excess over the grant ; and that he can no
onger count on the windfall which has too often acorucd to Finance Members
in the past from a material lapse on the budget provision. In framing the
programine for the year the bulk of the funds available—nearly 8-10ths in fact
of the whole—has again been devoted to open line expenditure and to purchase
of rolling stock, and the Railway Board have especially borne in mind the
importance of Eushi.ng on works designed to relieve congestion, but I will not
deal further with these as my Hon'ble friend, Sir T. Wynne, will presently
give some account of them to Council. -We have also coatinued to pursue
the policy, to which I ieferred last year, of applying to Indian Railways
the lessons which we can gain from the experience of other countries.
I referred then to the deputation of Major Cameron to America to inquire into
the working of the A. B. O. system of Train Control which had previously
been favourably recommended by Mr. F. D. Couchman and Major
H. F. E. Freeland in their report on British and American Practice of Control-
ling and Signalling Railway 'rains. As the result of Major Cameron’s report
ou the system, which he investizated in actual operation on the Northern
Pucific Railway, the Railway Board have orde the A. B. O. system in
combination with telephonic communication to be installed on the l.ahore-
Lalamusa Seotion of the North-Western Railway and on the Calcutta-Damuk-
dia and - Calcutta-Budge-Budge Sections of the Eastern Bengal B8tate
Railway. These sections have been chosen not only on account of the density
of traffic, but also in order that the operation of the system may be watched
oloscly by the Head-quarters officials of the railways concerned. Itiscon-
fidently anticipated that the new system will be safer and will increase the
capaoity of the sections worked owing to the more intelligent control it renders
possible over the running of trains than under existing conditions. The in-
stallations must, howevor, be considered experimental as the A. B. O. system
has not so far been used on Indian main lines, but the results will be closely
watched and the use of the system will be largely extended if it proves success-
ful. I should add that the Great Indian Peninsula Railway Company, as the
result of independent inquiries in England, have decided to experiment with a
similar system of train control between Shegaon and Nagpur, a section of their
line on which traffic is especially heavy. At tho same time the examination
has beon pushed on of the potentialities of electrification in connection' with
suburban lines in certain areas. The well-known firm of Consulting Engineers
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Messrs. Merz and BMcLellan bave been investigaiing {he whole question of -
elcctrifying the .suburban lines of the gicat Indian Peninsula and Bombay,
Baroda and Central India Railways at Bombay and of the Eastern Bengal.
Railway at Calcutta. This investigation has involved the collection and
consideration of a mass of statistics with -reference to the working of the
suburban traffic of those railways, and it is a matter for congratulation
that the enormous amount of work involved hus been satisfactorily com-
leted in so short a time The Railway Board are expecting very shortly
o rcceive the Consulting Engineer's rop-rt on the proposed Fastern Bengal
Railway electrification. Tho Great Indian Yeninsula and Bombay, Baroida
and Central India Railway reports will have to he considered by the
Home Boards of those railways before submission to the Railway Boaid,
but the reports jare understood to be complete, and thore is no reason to
anticipate any delay in the matter. It isanticipated that the three reports
will enable the Rail vay Board to formulate definite proposals to the Govern-
ment of India, byt it is of course impossible at this stage to foreshadow the
nature and exten? of any recommendation thatmay be made. Government
havo also deputed "an officer to obtain for them detailed expert information
from America on tertain matters relaticg to the efficient maintenance and
oporation of locomotives, a very important factor in the efficient handling of
trafic and consequont prevention of congestion. Mr. H. L. Cole, a District
Lacomotive Suparintendent of State Railways, who has made a special study
of fuel problems, hus been sent to Ameiica to sudy the American practice
in the use of oil-fuel on locomotives; the work of the United Stutes Bureau
of Mines in relation to railway fuel problems; and the organization of work
in modern large_American ‘railway repair shops. From what I have said
Oouncil will apprecinte that the various lines of progress which I put
before them last year, have been steadily and energetically pursued. Govern-
ment, in a word, have no-intention of relaxing their efforts until, with the
roady and aotive co-operation which they are reccivi~g from the Companies,
they havs seen their railways brought fully up to the standard required
to meet the rapidly increasing commercial and industrial nceds of this great
P! T othor sibjecton which T i
! % The other su Je_c_ on which I wish to say a few words to Council to-day
is the Railway Board. The Brard has been in existence now for nine years,
and Government have recently passed in review its organization and working,
and with the sanction of the Secretary of State have decided to mnko in its
constitution certain ochanges which were announced a few days ago. In future,
instead of the Board cobsisting of three Members all having railway expericnce,
one Member is to b‘e selected for financial and administrative, or for commercial -
experience, while railway experience is to remain as before a necessary quali-

> fication for the othér two members. It has been decided also that any one of

the thres members of the Board will be equally eligible for the appointment
of President, and the power the President lns l{itheﬂo held of overruling his
colleagues is to be materially modified. These may not sceni to be ver §riar‘ﬂ'el

' or far-reaching chatges;'but the review to which the working of the Itailway

Board has been subjected, has mot suggested that there aro defects in the |

" presont administration®of our rai]wui"s of such a kind as to call for an

* radical change inY its%organisation.

ike all railway administrationsin all
countries, the Railway Board his received there full share of criticism ;
but the critics have not always allowed for the difficulties which have stood
in the way or for the good results which, in spite of those difficulties,
the Board has actually achieved. During its tcnure of office the financial
results of Indian railways as a whole have reached a level unique in their
history. The grea t increase in earnings could not of course have ocouried with-
out the boom 1n trade through which the country has beon passing, but equally
the increased traffic which- it represents could not have been carried but for
the improvement in the cquipment of our Railways and the increase in the
carrying capacity of the lines, which has been cffected since 1905 under the
Railway Board's regimen. In illustration of this I may mention that the
increase in the ton-milvage of goods carrie:l by railways in the year as compared
with seven years ago amounts to the remarkable figure of GO per cent. During



FINANCIAL STATEMENT. 713
[9tn MarcH, 1014 [ ALe Clark ; Sir T' 1. Wynne)

the Railway Board's tenure of office Government's financial con trel over ex-
enditure has been strengthened; the design of rolling stock has Leen much
1mproved ; the cost of fuel has been gieatly lowered by the institution of {be
Board’s coal purchasing depaitment, which now contiols the purchase of thiee
to four million tons per annum; and last, but very far from lecast. a great
impstus has been givon to tho development of the construction of feeder lines
with capital raised in India outside of the Railway Programme. At the same
time, as the Railway Board hasto deal not only with important technical
questions, but also with l»rge administrative problems which often have an
important financial aspect, it has seemed desirable to Government to intioduce
& non-railway clement into its constitution. Wo hope in this way to increase
_its efficiency on the administrative side. and T am sure all those Hon'ble Mem-
bers in this Council, who know Mr. Gillan, the first occupant of the non-1ail-
way membership, will agreo with me that the Rail\\'n{ Boaid is fortunate in
having seoured the assistance of an officer of such marked financial and admi-
nistrative abilities, and that I owe my Hon'ble Colleague, the Finance Member,
a very real debt of gratitude for not having insisted on his department’s prior
claim to Mr.. Gillan's services. '

“ I have touched very brieﬂ{ on the work of the Railway Board in thess
nine ycars of its existence, and this hrings me by a very natural transition to the
subject.of the only Member of the Board now remaining in India, who was
also a Member at the time of its institution, the Hon'ble 8ir Trevredyn
Wynne, who completes his term of service as President of the Railway Board
very shortly after the close of this session. Sir Trevredyn Wybne has had a
remarkable career on Indian Railways. He entcied the State scrvice 39 years
ago ; was an Agent of a Company-worked line at the unusual age of 83; and
subsequently returncd to the service of Government ns a Member of the
Railway Board in 1903, and as President from 1008 to the present time.
Indian Railways owe much to Bir Tievredyn Wynno. An executive officer
of great ability, and an indefatigable worker, ho bns never spared himself in
their service ; a no less strecnuous fighter, as becomes one of Celtic rnce, he
has always been ready to break a lance on their hehalf against erities and
detractors ; but at the same time he has never. closed his mind to possibilities
of their improvement or heen unreceptive of new ideas to be gathered frum
the experienco of other countries. He has the satisfaclion now when he is
about to surrender the gadi of having in his last years in India scen railways
reach a pitch of presperity, which the most optimistic of prophets wculd
scarcely have ventured to anticipate a few years ago; and wo on our side
have the eatisfaction of knowing that his services will not be lost to Indian
Railways, but orly translated to another splicre when he takes up the post of
Government Director of Indian Railways at the Indin Ofice. X am sure
Council will join with me in wishing him all prosperity in his new work, and
in a ve:y genuine expiession of 1ezret that the time has come for him to leave
India, alter a period of service which has been notable in the Listory of rail-
way development in this country.”

The Hon'ble Sir T. R. Wynne :—“The Hon'hle the Finance
Member has dealt so fully with the financial resnlts of Railway working for
the year 1918-14, that there is no need for me to refer to them again.

“ There is ono point, however. on which T should like to lay stress, and it is
this :—that the very large advance made in the Net Resuli ia the year 1912-13
has been maintained during the year 1013-14. After such a rapid rise as
occurred in the period hetween 1910-11 aad 1912-13, amounting to no lers
than about 8} million sterling, it would not have besn unrensonable fo cxpect
a set-back; hut this has not bappened, and we have in this an indieation of
the change which has come over the trade of the country, and a measure of the
extert to which its Railways are meeting public requirements.

“During the year the policy of improving cxisting lines was steadily
pursued,
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“The amount provided for Capital expenditure on Railways from Imperial
Funds was 18} crores, and of this amount 15 crores were devoted to open lino
works and rolling stock, 3 crores to lines under coustruction and 2o lakhs to
comn.encing new lines, '

“ As all renewals and replacements up to the original standard of the line
are met entirely from revenue, as a debit to working expenses, the figure of 15
crores which f have quoted represents the sum devoted to betterments in, an
additions to, the equipment of State-owned railways.

“Of theso figures the following were the most importaut allotments :—

(Figures In thousands of rupees,

Rs.
To the East Intian Railway . . . . . . 24285
»  Great Todian Peninsula Railway . . . < 3,58.21
»  DBombay, Birods and Central India}Railway . . . 14175
»»  Dengal Nagpur Railway . . . . . . 1,6514
» North-Watern Railway . . . . . . 20551
»  Eastern Bengal Ruilway . - . . . . 1,500,530

“The open line works which are being carried out to increase the carry-
ing capacity of Railways are of immense number, and many of them
involve heavy expenditure. As these works are completed and brought
into operation, cach helps to improve the position, and steady progress is
thus made which attraots. no parlicular attention, but which results in
Railways being able to deal every year witb more and more traffic. As
fllustrating this, Railways during the year 1913-14 will probably earn 70
lakhs more than yas earned during the trade boom of 1912- 8, aud whereas
during that year complaints of shortage of transport were unfortunately very
general, in the year 1913-14 there hos been o great improvement in this res-

t, though I regret to say there has been comsiderable congestion on the
‘Eastern Bengal Railway, and the coal trade is at the present time very much
hampered for want of transport. '

“ The most important works designed to relieve congestion which have been
complcted or are now in hand are---on the East Indian Railway the construe-
tion of the Burdwan-Howrah Chord This, tho:ih a new line of Railway
and not an opeun line work, in the ordinarily nccepted sense, has been projected
with a view to affording direct access to Calcutta from the coalfields and to
lessening the strain upon the existing main line. VWherever necessary the
company are imgmving their junction arrangements and laying down ad-
ditional passingsidings and tracks, so that they may b in a position to bLandle
the additional traffic which rolling stock is buing provided to carry.

“QOn the Great Indian Peninsula Railway the line is being quadrupled
between Kalyan and Bombay, which will very largely increase the carrying
capacity of the!line on its terminal congested section. This involves the
construction of a double line tunnel over £ths of a mile long, which will rank
as second only to the Khojak in point of length.

“The reveising stalion on the Bhori Ghat is being cut out by the
construction of a short chord with » rcasonable grade.
“The line between Shegaon and Nagpur is being doubled.

“In fact all over the Great Iudian Poninsula Railway works are
in progress dcsigned to enable that Railway to deal with its steady
growth of traffic. -

“The North-Western Railway have completed and opened the doublle
track of the Amballa-Saharanpur line, as well as the important junction
yord at Saharanpur, arrangements which will enable that Railway and
the Oudh and Rohilkhand to deal with all famine traffic from the North-
West of India to the United Provinces in case of scarcity in that area.
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“On the main line to Karachi 190 miles of line between Kotri and
Robri are being doubled. When this is done we shall have 500 iniles
of practically continuous double track from Karachi towards the wheat-
growing areas for which it is the port.

“The South Indian Railway have completed the very important improve-
ment in the connection hetween Oeylon and India. It is possible now
to proceed by train to Dauneshkhodi at the extreme end of the Rameswaram
island orossing the Pamban straits by a fine viaduct with one large lifting
span across the navigable channel.

“ From Daneshkhodi an hour’s steaming in a fast and very up-to-date
turbine steamer brings the passenger to Talai Manar in Oeyloun, which place
has been connected by rail with the main system of the Oeylon Railways.

““On the Eastern Bengal Railway large sums have been and are being
spent, and it is a line on which large sums have still to be spent to enable it
to deal properly with the very important jute and tea trade which it has to
handle and to meet the great expansion of general traffic on that Railway.

“The line between Naibati and Caloutta has been quadrupled and opened
to traffic, and large terminal improvements are in hand.

“The Sara Bridge is approaching completion, and it is impossible to over-
estimate the relief which trade w'll recvive when it is opuned to trafic. The
difficulties under which the transhipments at S8ara are carried out are enor-
mous, owing to shifting ghats and unfavourable olimatio conditions.

‘“ With regard to rolling stock, to enable Hon'ble Members to appreciate
the advance that has heen made in this direction, I think it would be useful to
repeat the figures which I gave when replying to a recent question asked by
the Hen'ble Raja Kushal Pal Bingh.

* Including the wagons which have been added to stock, and those con-
tracted for and under supply, the increase of rolling stock on Indian Railways
during the last six years has been— '

Broad gauge wagons . . . 50,000
Metre gauge wagons . . . . . . . 12,000

‘“ As I have already said for the year 1918-14 the amount providzd for
capital expenditure on rnil\nilyu was 18} crores. For tne coming year, 1914-15,
the amount is 18 crores. These figures show a very great increase on the
amounts provided in former years, and. indicate how much alive the Govern-
ment of India is to the advantages of Railway development in India

“ But this is not all. In former years the Budget provision was not
alyays spent and lapses ocourred. Now under special arrangements approved
of Lby the present Hon'ble Member, Finance Department, steps have been
taken to ensure that, as far as possible, the funds allotted in each year will be
utjlised to the full, and in fact during the present year it is possible that the
expenditure may actually be slightly in excess of the Budget provision.

“In the past Railways have had great difficulty in pending their grants,
especially in connection with expenditure in England. As a rule the greater
part of the capital expenditure on Railways takes the form of outlay on
imported material. We in this country have no direct means of controlling the
rate at which such material is supplied in compliance with an order, and there-
fore it was considered necessary, to avoid any possibility of an excess, that
indents should not be forwarded to an aggregate value in excess of the grant
for English outlay. But inasmuch as such indents were never fully complied
with within the year a Japse in the English grant was the invariable conse-
% ence. The Finance Deiz;rtment have now agreed to indents being sent to

ngland for material of which the probable cost exceeds the amount of the
grant, recognising that in practice supply will in some cases be deferred till
after the close of the year, and that though liability is incurred for expenditure
in'excess of the grant, an actual excess of any importance is, if reasonable
caution be exercised, improbable.
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“ Last year I explained to this House the terms under which the Govern-

ment of India was prepared to assist private enterprise in the formation of
Companies with rupee capital and domiciled in Indin, to construct Branch
feeder lines to the Main Companies,

. “The improved terms were introduced in 1910, and it took some time for
their liberality to be appreciated. I am glad, however, to be able to report
most substantial progress in this direotion.

““During the year 1918-.4, a sum of no less than 180 lakhs was raised in
India for the construction of feeder lines by Branch Line Companies, the most
important flotations being the Bara-Serajgunj, the Mandra-Bhon and the
Burdwan-Cutwa Bailway Companies, '

“ It seems olear that Indian investors are beginning to appreciate the value
of an Indian Bragch Line Rdilway investment, as a socurity whioh is stable,
and regarding which every ]:recaulion is taken to ensure that the funds shall
be spent for the pur for which they were rnised, and that the line when
built shall be worked under conditions protecting the interests of shareholders._

““ At the pres¢nt time thére are proposals hefore the Railway Board for
. constructing by these’ Branch line Oompanies a mileage of over 2,100 miles
involving the raising of over 10 crores of capital.

“In Madras, the construption of branch lines by District Boards has made a
most denided ddvance. In that Presidency for many years District Boards
have been empowered to levyja Railway cess, the funds so raised being devoted
to the construotion of branchilines to open out the Distriot. Large sums have
been collected, butithe di!ﬁonl:f has been the length of time required for each
District Board to collect the amount required to construct the particular branch
line which it desirés to' makd. The problem was to find means of raising
additional funds to supplemert the amount collected by the Railway cess, s0 a8

to provide the c:%l;l required to build the Distriot Board line.
: % By the energy of the un}ﬂm Govérnment this dificulty has been overcome,
nﬂd Dazrint Boards in l‘lliu are gent.u.rea the balance

re now;able to borrow on de
which they requirefand{I look forward|to a large expansion of District Board
Railways in that Eresidency at a? earl / date.

¢ “It may be ugeful to explaip thatjin the Madras Presidenoy only are Dis-
trict Boards at present Jmpo ered to levy a Railway cess. In Bengal, Light
Railways have beeq built with capital raised on a District Board guarantee.

e difference in the effect of the tv{'o systems is that in Madras the branch

line belongs to the ist'l;mt Board:which receives all the net profit ; whereas in
Bengal the net earnjngs’go to sharcholders, the District Baard only participat-
ing to a limitrd extent in the surplus profits when these acorue.

; “ There seems
laced in the same
. intcresting to s¢e w
 in’this most p;zlzﬁ
; + The one Pro

0 reason why}’ District Boards all over India should unot be

ition as those in the Madis Presidency, and it will be
L-th:drr_;iother ’jlf!myinées deocide to follow the lead of Madras
liform! of self-help!

gmjiﬁifﬁdilaﬁﬁhic{ is backwerd in Light Railway oon-

- willing to give undér;thie branch line terms does not seem sufficient to attract
i capital for lincs in this Province.!' In the course of time such branches would
become paying concerns, but while the country which tle line served was being
! developed the earnidgs would probably not show much elasticity. '
1

. terms should be supplemented by a Local Government subsidy for a period of

“will attract the freqihs'itezhgpital.* ope

_Eyefnr's’, and I hope that béfofe long it may be possible to arrange terms which

| struction is Assam:{.IThe Ainanojal assisfance which the Government of India is |

.

¥ - T ) a: ol b . -
i 1 “The Assam aneriirhent is endeavouring to arrange that the branch line -

E
o

. viiorny It will pe;humg.]aél.:o?, interest t0 Hon'ble Members if I give a slorti

““railways " which’ aré, now' being completed or are likely to be taken in hand in.
the near future. g :

account of the morejimportant schemes connected with the construction of new; :
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“In the extreme North the very usoful Kalabagh-Bannu line, 2° 6 gauge,
bas been opeved to Bannu. It is carrying a very good traffic indeed, and
already requiies more rolling stock. The extension of this line to Tank is now
being mado, and this will facilitate the construction of a cantonment there,
Evenmall_y no doubt this line will extend to Quetta. At the Quetta end the
construction of tho Kbanai-Hindubagh line will probably be shortly taken in
hand. ‘Tho valuable chrome ore deposits at Hinduhagh have been acquired by
a powerful syndicate in London who intend working them fully. Besides this
the Baluchistan Government has prepared an irrigation soheme to command
some 200,000 acres of land sbout 40 miles from Hindubagh. Tbhis, I hope,
will soon be taken in hand. These two factors, namely, the thorough exploita-
tion of ore deposits and the extension of irrigation over a large arca amply
justify the construction of & Railway at an early date.

« Farther north the co.npletion of the Swat canal demands that the area
to be irrigated should be served by a railway without delay. The scheme has
been prepared and negotiations openel for the formation of & Branch Line
Company to carry it out.

“ In the Punjab, a very complete scheme of feeler lines to serve the Oanal
Colonies oross traffic has been prepared and is being worked out. It isa schoma,
involving the construction of some 1,600 miles of 2' 8° gauge lines. In view of
the richness of these colonies there should be no difficulty in securing the
necessary capital under Branch Lirc Terms.

“In the United Provinces, a similar schemo is being framed so that we shall
have a comprehensive system of lines to work up to instead of dealing piece-
meal with proposals for partioular branches.

*During the year one most important matter has been receiving the
earnest consideration of Government. I refer io the proposal to improve
railway conneotions between Karachi, the United Provinces, and North-East
India. The development of oxport trade from these areas through the
‘Western Port is advancing very rapidly, and existing railwuy conneotions by
the direct route are unable to deal with it.

“The interests of many railway companies, and of the Jodhpur and
Bikaner Durbars as owners of an important railway sysiem are all affacted,
and the whole question is one of considerable complexity in handling which
it is necessary to ensure that existing interests are reasonably protected. A
scheme has now been evolved providing this reasonable protection, and, though
I am not able to explain it in detdil, 1t will interest trade to know that
whole question has been thoroughly investigated, and that the result is likely
to be an early improvement of existing conditions.

| “In the Bombay Presidency, the Baroda Durbar and the Durbars of
Kathiawar continuo to expand the systems of feeder railways which they have

'built up, while I am glad to say that the long projected railway from Ranpur
to Dhoﬁm is on the point of being begun, the Bhavnagar Durbar financing
theilength in their own State, and ILisperial Funds being provided for the
length 1n British territory.

! «In the Central Provinces, the Bengal Nagpur Railway are now under-
takiog the survey of a 2°6” gauga from Drug near Raipur to Balur vi¢ Bastur
and Jeypore, a line much wanted to open out an area at present unserved by
railway communications.

¢ “In MHengal, the Bhairab Bazaar-Tangi line will shortly be completed and
will give direct railway access between the Dacca District and. C ittagoni
This is by no means all that is required in the Dacca and Mymensin
Distriots, and a large staff of engineers has beon employed ‘on surveys for
fuither extensions.

[ “I hope that before many months are over Branch Line Companies will
have been formed to construct railways from Mymensingh to Bbairab Bazaar
vid Netrakona, and from Mymensingh to Tangail. It is also proposed to build
a branch of the former line into the Garo Hills to open out a coal-bearing area

of much promise.
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“In the same Presidency the construction of the Sara-Serajgunj Railway
in in progress, while the surveys for railways from Godagari to Nattore and
from Bantahar to Malda have been completed, and it is hoped to find means of
financing their construction at once. any propcsnls for fecder lines here
and there throughout the Province have been put forward, and the success
which has attended the formation of the Burdwan-Katwa Railway Company
may, I think, be taken as an indication that development through the agency
of small companies with an Imperial guarantee will be rapid.

*“In the Nizam’s ‘territory the important project of a metre gauge live
from Hyderabad ¢id liaichur to Gadag has already been begun. This hne will
give a direct route to Marmagoa from the Nizam’s territory.

‘* Further south the Mysore State is showing great activity in railway
construction, and has already in band the Arsikere-l!lgrsora line, a length of 106
miles and has other schemet it is anxious to find the capital for.

“ While infthe extremé South the Travancore line is being at last exlended

“to Trivandrum.| - ' :

o Recentldy at a dcbatd in this Council some remarks were made about the
_ conditions under which third olass passengers had to travel, and they were
» desoribed in terms which I'cannot let pass without challenge.
: “ There is room for further improvement in the accommodation provided
for the 8rd olass passenger, but I maintain that enormous improvement has been
- made in such accommodatipn during recent yenrs, Nothing but long bogie
. aarriages are now being bhilt for third class !masengers, the underframes and
- bogies being of the same type and standard as for first olass passengers. Lava-
 tories and upper bunks arejprovided; and, compared with the 8rd class four-
. wheeled stoog: in use a few iyears ago, the iliprovement is most marked.

“The best avidence that this class of pmnier is fairly well contented with

his treatment is the marked inorease.in the number of those who travel. If

the diMoulties exper ere as bdd as it is alleged, 8rd class passenger traffic

{ would' not show ntindous expansion which it steadily maintains.
““ Crowding.poours n o'vefy r_ail:ray in the world at certain times when large
bodies of people’hll want to travel at the same time and by. the same train, and

Ihave often oxperienced{such orowding in countries other than India when
travelling on sugh ocpdsions ; but I Inaintain, basing my contention on personal
observation, that!in most cases!the third class passenger travels with reasonable
comfort, and duging iy long tours over Indian Railways when, as I constant]
do, I look into ¢ ﬁ 'Tnl”’ carriages to see how the passengersare getting on, .
find' that they %are inot overcrowded and aro contented. The great dificulty
i with third class {raffic is not so much the number of those that travel, but the
enormous amount of personal lugﬁaie and property which they insist on taking
with them into the carriage, which blocks the floor-space and ocoupies sitting
room. i i oLy

{ “Revieyingthe E_na’itionﬁdf Indian Railways at the present time one cannot
help being impréséediwith' the’y marked changes that have oocurred within the
{ last few years. : ndisn.trade, §agrioultural as well as industrial, seems to have
{ undergone ‘a}mc “rapidfchange for the better, and judging by the results of the
last two years t idg'v_éjopment is likely to grow at a still more rapid pace.
On all sides I hepr from Railway Agents how brisk their business is, and that
new forms of tr{:a are growing up and old ones expanding. No longer is a

- Railway busy ode half of the year and slack in the other. The tendency
‘now is for 'a ‘Railway, to be busy all the year round and on c¢very part of its
:s{ntam ‘This change roarries *with it an obligation to keep Indian Lailways
{abreast of the deyelopment of .trade, a policy which the Government of India
3 intéRds, I feel alire, to '::;nrry through.” i

PP TY- £ -+ S T S . -
W4, The Hon’&l_p;ﬁ_f: ‘Rfe‘ix‘nnld Craddock :—*" 8ir, the Budget heads
#with whioch“I am'conceined are ' Registration, General Administiation, Courts
. of Law, Jails, Police and Medioal. An explanation of the principal variations

under these heids'is given in the Financial Statement, uur{)it does not seem
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necessary to tako up the time of the Council by repeating them. Theonly two
heads on which I would like to make a few remurks are Police and Medicgl.
As to Police it is impossible to stand still. Although the neasures taken for
improving the Oriminal Tribes have not been without effeot in reducing the
crime committed by this class of hereditary offenders, theso have not at present
touched n large class of cri:ninals who ave drawn from all eastes and ercods and
who drift into crime by bad example and lack of control, or preference for
nm.l:in]gJ a dishonest living bE more exciting methods to making an honest
living by more humdrum methods. The increase of education excrcises a vory
slow effect in the reduction of crime, and for a time at least it merely tends to
make the criminal more clover and daring. In the same way facilitics of
communication which may help detection and capture may bo equally well
used by orimninals themselves in avoiding detection and capture. Secret
criminal organizations consisting mainly, if not eatively, of men of some educa-
tion have been springing up in our midst, and crimes of violence are not on the
downward grade. The demands on the police therefore were never more exaot-
ing than they are now, and call for improvements in wethods and grenter
intelligenoe 1n order to cope with the criminal. Tho reforms advocated by the
Police Commiission for iinproving the pay and status of the police have now
mostly Leen f“t into effect, but already some of tho scales of pay which they
recommended for the subordinate police are being overtaken by an increase in -
the cost of living, and have to be met by further increases of pay wherever the
inoreased cost of living has heen most marked, and the rise of general wages
bas been greatest. In spite of many defects and shortcomings which can only
be eliminated gradually, and which are being eliminated, Tndia has cause to
be qud of her police, who bave given many signal proofs of high courage,
fidelity and devotion to duty. If the annual bill for maintaining the police
force In & state of efficiency, and contentment and for eradicating its faults,
as thuy are being gradually eradicated, should go on slowly but surely rising,
the country will have no oause for complaint. In this, us in all matters, 1t
must koep abreast of the times, and thereis no branch of administration in
which any false economy would have a more disastrous effect on the peace and
well-being of the people.’

- “Turning now to Medical, by far the greater portion of the oxpansion
of expenditure under this head of recent years falls under sanitation as distinet
from medical relief, that is to say, under prevention as distinct from oure,
And whereas the carryirg out of large sunitary schemesis a matter in which,
under your able direction, Sir, provincinl and local resources require to be
generously supplemented by Imnperial subsidies, Medical relief proper is regarded
as falling more properly within the exclusive sphere of lproviuoinl and local
finance. Last year we were able to provide a sum of 10 lakhs in aid of these
reéources, and ].ymueh regret that we have not been ablo to repeat these subsidies,
but if I may say so, with respect to the Chair, even your iusatiahle appetice, Sir,
for education and sanitation grants has had to be satisfied this year with smaller
mgals. Although medical institutions have, so to speak, been relegated toa
less prominent place in our Budget proceedings, yet they have received and
are rcceivini; inoreased attention from every provincial Government. In bring-
ing medical relicf nearer to the dcors of the people, and in making it more
aﬂ?cient. the Government and private effort have their own proper spheres and
functions. There need be uo antugonism between them; they can work side
by side, each supplementing the other, but if is greatly to the interest of the
me:lical profession that State medical relief should not be abused by the well-
to-do. ere is work for all; there are millions of patients, and the State’s
function is to provide the greater hospitals, and to further the medical treat-
ment of the poor.

. “As regards the privato practitioner, we must sce that his medical educa-
tion is sound ard thorough, and that he takes up his profession and practice
with a proper hallmark of rccognition upon him. It would be most iucon.
sistent if we were to insist upon rigid qualifications in the case of the profession
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of Jaw but relax such restrictions in the case of the profession of medicine. It
would be tantamount to placing property before life.

“ The State is bound to see that its own institutions are manned by the best
material available, and that medical colleges and schools have as d pro-
fessors and lecturers as can be found, whether drawn from England or India,
so that the ever increasing ranks of the medical profession may be worthily
filled by men who ocan be trusted to cariy on in their daily practice the best
traditions of a noble profession.

*“The Caloutta School of Tropical Medicine, of which the foundation stone
has recently been laid, marks a great advance in the study and research of
disease and sickness, and TLocal Governments are vieing with one another to
raise the status of their medical institutions, as their several resources permit.
The Council may rest assured that the medical needs of the country are a
matter of deep c?:mcern to the Government of India.”

RESOLUTION EE EMPLOYMENT OF WOMEN
MEDICAL PRACTITIONERS.

The Hon'ble Mr. Pandit :—*8ir, I beg to move—

That this Council recommends to the Governor General in Connail —(a) that the balance in
:the hands of the Government of Indis be reduced by a sum of rmpees one and a half lakhs, and
fsuch nmount be np)lied towards the employment of women inedical prautitioners on a scale of
salaries corresponding to that of Civil Assistant Burgeons with s viow to affording greater
medical relief to nomen ; and (3)] that the balance in the bhands of the Central Provinces
| Administration be réduced by a sum of rupeds forty-five thousand and tho total provision for
the P’rovinco under the expenditdre head il.—Mod{;ul be raised to rupees mineteen and a
balf lukhs ivith a visw totha ndditional samd of forty-five thousand being devot-d to the
further bxtension n!!medl}a aid by fnoreasing the number of dispensaries and by enlargin
the number and prospects off trained nirses and midwives attached to Hospitals an
dispensaries in the g::tni.l Provinces and !Berar. . .

i “Bir, it is a.{i 'itotily of fate that it falls to my lot to move the first part
of the Resolutionj which mi i;‘}_more fittingly have hean moved by the Hon’ble .
Member in charge of the Home Department. In this Oouncil there are, I °
i believo, many mémbérs of the Central Committee of that excellent organisation
comwonly known as the Oou'n{ess of Dufferin’s Fund, whioh has been working
‘rsteadily for man fr'ea.n} past ;to administer medical aid to women in this

country, and it would have properly fallen within the sphere of activity of one -
of: those Hon'ble Members to have moved for this grant in order to carry
on their work mgre sucoessfully and earned greater gratitude from the country,
It happens, howgver,; that, although, they have striven to do their best in this
cause,. they hav quoggpidegi_ only partially. !
1§« 8ob tim égo'_%; I:l'eligiv;q:_abo{;t a couple of years ago—a communiqué °
|2 ypeared ‘in' the ‘préss as tothe predsure brought to bear upon the Secretary of
' Btate in Counciliby « number of ladies in England with a view to organising a

_ proper medical service for women in this country. 'We know that the Countess

i of Dufferin Fund jwhich has existed now for many years started with a small
‘s nucleus. . Lady fDufferin colleoted 7 lakhs of rupees at the commencement ; in

; later yegimds Lady Curzon, I believe, raised another 7 lakhs of rupees, and the

* gracious lady w@q shares the burden with His Excellency the Viceroy of all

4 matters appertaining,to the welfare of India and whose inimitable fortitude in
¢ the hour of danger and distress on a historic occasion has enshrined her namé
: for ever in the héarts of the people of India has, I believe, recently been able
"'¢5* raise 114 'lakhis” of rupees ‘for establishing a medical college for women in
“ Delhi, and has edriied the undying gratitude of Indian womankind and their

male sympathisers. All these efforts made from time to time by the foremost

“'lady in the land#I mean the wife of the Governor General of the time, have been
supplemented by the wives of the heads of Local Governments and Adminis-
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trations and the provincial Governors and Administrators have themselves also
from time to time exerted to enlarge the scoqe and enhance the value of the
work done by the Countess of Dufferin Fuund by organising, with the help of
prominent ladies and Euntlemen, provincial assoocintions, subsidiary to the
central association and by inoreasing the rcsouroes of the Central Committee as
well as those of the provincial branches o advance the cause and iucrease
the utility of the work done by this National Association for supplying Medical
Aid to Women of India, with the sanction of the 3ecrctary of étate for India,
the Government of India has made an annual recurring grant of one and a
half of lakhs of rupees. With all this, all that has been accomplished is that,
so far as the more highly qualified ladies professing the practice of medicine
are concerned, only 25 could be entertained with the resources at the command
of the Countess of Dufferiu Fund. There are also medical women of lower
grades who are engaged by the various provincial branches of the Countess
of Dufferin Fund, but their number is altogether insufficient for the needs
of the country. Of course there is also the still lower class of sub-assistant surgeons
which also includes a certain number of medical praotitioners. It has been
recognised that, so far as the western system of medicine is oconcerned, in
order that it should be popularised amongst the women of this country the
agency of medical women would be the best that could suoceed in achieving
the object. This agenoy is still more necessary in this country than in other
countries, for the reason thata large proportion of the »-v :u of this country
observe pardak and do not appear in public or before men who are not nearly
related. The old systems of medicine, the Adyurocedic and the Yunani, are
somewhat losing ground, and taking the whole of India by reason of loss of

tronage and a falling-off in the standards attained in former days, there is
ess scope now for useful work through that system unless greater efforts
are put forward by those who praoctise those syste.:s in order to give them a
more soientific basis and to give a wider training to the younger generation.
I admit that efforts are beinz made in this direction and they are laudable,
but for the great bulk of the people now-a-lays the western system of medicine
is the one upon which reliance has to be placed for the cure of many of
the ills to which mankind is heir.

“ 8ir, the main object which I have in viewin moving this part of the
Resolution is that through the useful activities of the Association to which I
have already referred further medical relief should be afforded to women
in this country. In the first dplacm as I have pointed out with regard to
ladies of the highest skill and training, their number is limited. At one
time a certain amount of discontent was caused in the country by the
tentative rules which were promulgated by the Countess of Dufferin Fuud
with regard to the enrolment of practitioners in this branch of their service,
buﬁ I am glad to learn that recently those rules have been so far modified as
“to ladmit ladies whose medical. qualifications are obtained in this courtry,
provided, of course, that they are considered fit and Eroper to be employed
1n jthat position. That would undoubtedly relieve the anxiety of many
people who have the welfare of the country at heart and who are specially
interested in creating & class of women medical practitioners in this country
and training them up for work of the highest skill. My Resolution, howerver,
concerns itself only with what I call the comparatively lower class. It will
be ,found that ladies of the highest class are attached to hospitals and dis-
pensaries only in a very few p?uces, mostly at the head-quarters of provinces
and other big centres. Even in those places it is very oiten necessary to have
another lady medical practitioner of Sje position of an Assistant Surgeon who
canl in case of emergency be of assistance to her superior in carrying out
operations and various other means of iedical relief. But this provision,
so far as my information goes, does not exist in the case of every hospital to
which such a lady is attached. I admit that in many places imissionary efforts
bave started institutions for the relief of women where some lalies of superior
qualifications are practising medicine, and no doubt in such places, in case of
an emergency, help can be counted upon. But that is not so in every
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oase, and I would earnestly desire that wherever such additional provision
does not exist, in a hospital and even where such outside assistance is available in
order that in that particular locality medical aid should be rendered promptly
and ful:iy. there sﬁould be provision for an additional lady doctor answering
to the description which I have given in the first part of my Resolution, to be
attached to the hospital.

“ But what I particularly wish to encourage more is the creation of a class
of medical practitioners to work at distriot hond-quarters and other suitable
ocentres. 8ir, Ifind that already there exist some dispensaries where ladies
with these qualifications are entertained.

“T believe tlie qualifications are generally known as college certificates,
which do not’exadtly correspond to the Degree in Medicine of a University, but
while embracing | the same set of subjects the standard required is somewhat
lower. Now, thel numher of these Indies is not sufficiently large to mcet the
raquirenients of the situation. I am of opinion that at least in every district
headquarters—net necessarily all at once but in cowse of time—there should
be a (Lospitn.l for Ij&’n‘.)tr:uau1 where a lady of these or higher qualificwtions corres-
ponding in rank to a Civil Assistant SBurgeon should be employed. There
are many advantdges which would acorue fiom this method. Of course the
first, the primary object of administering medical relief will be better served
by this means. No doubt the feeling against treatment at the bands of
male practitioners is not 8o strong at present as it was in days gone by, and
in the cnse of ordinary nilments male medical practitioners are callgrr in in
order to cure them ; but as every one must know there are peculiar illnesses
for which women require the aid of medical women. They are, I Dclieve,
described in medical language as ‘genito-urinary’ disenses. In addition to
that we also find that the existence of such a olass of medical practi-
tioners would be of use in other ways. We are reminded hy the Hon'ble
the Home Member that sanitation is receiving a great deal of attention

d & larger amuunt of money than medical relief, because prevention is better
an oure. I fully agreethat so far as the environment in which the popula-
ion lives is concefned,!if that environinent is made more bealthy, it will con-
duce to the reduction of diseases and :these ailments; but besides the outward
environment there is the home environment which also requires considerable
improvement, and:I venture to submit that, if ladies of this description were
dvailable in every distriot head-quarters and other important centres, they would
be most helpful injcreating among the women of this country in general a desire
for healthier homes. I also think that ladies who would usually ‘be available for
employmeat on these 'salaries for thése posts would be Indian ladies, and by .
renson of their being inhabitants of the country, knowing the ways and habits of
the people, and knowing their language, they would be able to eater into the |
confidence of the Women more easily .and would be able to ndminister medical !
relief more successfully. : Bir, my experienco is that there is at the present time[
a téndency amougipeople of enlightenéd views possessed of means, and who are
disposed to give any:amount of money:towards charitable objects, to avail them-!
sclves of medical ihstitutions as “one of the best upon which they could bestow |
their endowments}and{T know from personal experience in my own province!
that institutions like these have'sprung up in rccent years, and that gentlemen
have come forward—especially with regard to hospitals for women—to endow
dispensaries, to build them at their own cost—aud in fact to do everything
shert of taking over the entire linbility for maintenance.~ At these r.fispeu.-
saries women of the class that I refer to in this Resolution are required,
and they have been engaged on salaries ranging from Rs. 100 to Rs. 150
with further prospects held out to them. Now, if an organisation, like the
Countess of Dufferin’s Fund, had at its disposal a sum of wwonocy such as I pro- -
pose should be alldtted for this object, I feel sure that it would be possible to
entertain the seryices of a large number—I should say 60 or 70 ladies of this -
'desoription, who cquld be made'available for these dispensaries, and as both react -
on one another, the dispensaries will come into existence as soon as there are
women of this class available.
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“Bir, in my Resolution I have not asked for this grant being made over to
any particular province or distributed among the several provinces in an
particular proportion. Nor have I asked that the Government of India shoul
themselves employ these medical women in order to administer medical relief.
I feel that that is a large question which it would not be advisable for me at
this stage to raise, It is sufficient for my purpose if the funds are available
for some organisation to carry on the work which I have described. In
connection with this I wish to point out that there is a large number of
Indian women going in for higher education, and of all branches of education

Medioine is the one to which they appear to take most readily and willingly.
-1 do not maintain that every ome who goes in for the study of Medicine
persists in it to tho end, because no more in the case of females than in
the case of men can we expeot that every one of them will be able, after
undergoing training for a certain period, to stand all the strain and to have
the nerve which is requisite for carrying owr the medical profession. None
the less, I amsure that as there is o greater dosire for female education in
the country and a oclass of people i1s springing up eager to give their
danghters and sisters and other relations the benefit of higher education
—aud especially ot medical education,—a sufficient'y large number of persons
will be found who would be eliyible for service of the kind that 1 have
mentioned. It is rather an unfortunate circumstance {bat in this country, by
reason of the prejudice against widow re-marriage—I do mnot say whether
tho prejudice is well founded or ill-founded—Dbut by reason of that prejudico
there is a large number of widcws and many of them are more or less devoting
thoir lives to useful work for the benefit of their kind. and such ladics if
they were willing to avail themsolves of the facilities for hizher education would
much ruther welcome tho profession of medicine than any other, as that profession
above all would givo them a groater opportunity of doing good to mankind—
rather, I should say, womankind.

“It may be said, if thatis so, where is the necessity for placing this
money at the disposal of some Fund in order that they may be empluyed:
why cannot thoy start as private medical prastitioners and administer to
the necds of their own sex? Bir, the answer is simple. Private medical
practice has not as yet rcached, even among mep in this country, the
stage which it has reuched in other countries. The Hon'blo the Home
Member just now reminded us that it is desirable that State dispensaries
or oharitable dispensaries should not bo .resorted to Ly the wealthier and
well-to-do classes for free medical reliel, mnd that these should be reserved
more or less for persons who cannot afford to pay fortheir medical relief.
As a matter of fact, however, as gentlemen who have experience of
thesg charitable dispensaries will know, there is a large class of the ordinarily
well to-do persons who resort to charitable dispensaries; in these circum-
stances, when the male private practitioner with all facilities open to him
for s:acuringa. good practice, is more or less always handicapped, how is it
possible that womaen medical practitioners starting private practice can hope
to achieve success? I submit, therefore, that in tho earlier stages in the caso
of women medical practitioners, as was done in the case of male medical
practitioners, the State should come forward to their assistance and should give
them encouragement. A fixed income of Rs 150 per mensem or something
of the kind would give them the requisite impetus, and with private practice
such as their abilities may command, they would be able to increase their
resources and make a living of the most respectable kind  Sir, in urging this
proposition I am aware that there may be difficulty for a short time in
recruitment ; but-as far asmy information goes, there is & very large number
of wowen medical practitioners even at present, and if the monthly salaries
are Rs. 150 rising by an annual increment, say of Rs. 15, to Rs. 300 as
maximum, with the prospects in the event 0? these ladies having better
qualifications, of entering the bigher service, I think that the service will
be most popular and will attract a large number of women.

“ It may be urged that in stating the amount of alakh and ahalf of rupees,
I Lave not placed beforo tho Council any cut and dried scheme as to Lhow that
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amount is to be utilised. I will not venture to put forward any suoh scheme;
but I will venture to sny that in the offices of the Government of India them-
selves a schome ready-made will be found somewhere which will answer the
purpose I have:in view. B8ir, as the object of medical relief to women is one
which must be near the.heart of every one, and as every one must be recallia
to memory how!much more readily women in India would rather sulffer ills
than go to a male medical practitioner, the importance of providing such
medical relief will be casily realised. Then one of the other advantages which
I referred to would be that at each district headquarters there will be a
medical pr_actitijner available for the purposcs of medico-legal examination
which becores very oftentnecessary not only in criminal but also in civil
cases, and it is{ in the highest desree desirable that when these occasions
arise, the advantage of a illady medical practitioner should be availed of ; I
nced not refer if detail to the cases of the post mortem examinations which
havo sometimes to be carried out for which it is cminently desirable that for
females there should be lady doctors available. From all these points of view,
and with a viewjto advancing the best interests of the country, and encour-
aging the class for whom I ‘wish to make this provision, I venture to think
that this Counoil will be willing and ready to recommend.the grant which
I have asked for, to the Governor General.

“ 8ir, with regard to the second part of this Resolution, I must offer an
apology to this Council for introducing here a purely provincial matter; and
it will'‘appear perhaps to the Council that I have merely taken advantage of

, the loopliole which is provided in the Rules of Business by the .circumstance
. that the province which I have the honour to reprcsent has not yet got its
: i-rovinoiul Council, though it is almost within sight. But in putting this
. Itesolution forward in the form in which I have done, I wish also to point out
; as was evidenced ‘by ! Resolutions previously moved the necessity all over the
; country for gréater; provision for ;medical relief, by the estublishment of
disrmsnrim and by enl g the number and prospects of trained nurses
and midwires #ttac!n hospitals and dispensarica.  Bir, this Resolution,
so far as my province :is concerned, deals not with any- particular class or
I with any particular community ‘nor with any particular sex, but is one which
! ¥rpvidm for the welfs
| fore stands on ajvery! diferent footing from the first part of the Resolution.
s Now every one in this Council, I am sure, is agreed that the rich and the poor
alike of any oquntry should have medical relief brought to their doors an
afforded to them as extensively as it could possibly bLe afforded. At present, if
I may say so without going into statistics, the dispensarics which exist in the
Central Provinc ar§ few and far between ; and what one would desire is tlm:t
a dispensary should exist at each centre of a group of populous villages so
that it might scgve not only the particular town or village where it is situated,
but also a number of villages within a radius say of eight or ten miles. If the
establishment of, & dispensary/at such centres will not suffice for tho objest, |I
would evon|go furtlier/and ddvocatq the establishment of fully equipped cam’
"dispensarics, 50 tﬂt.hcy. might serve the purposc more successfully. Sir, ﬁ
sbhall have don’-{in @ rvery few momeuts and will not detain the Council
long over this P ovincial matter. In this conncetion again, I wish to point out
_ that the cstab
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are of ‘thd people of the province in general. It there- .
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ishment, as regards nurses and midwives is very scanty, and :

. I nced not remind Hon'ble' Members of this Council that nursing counts for :

half the relief in the caso of a patient, and I advocate this as one of the
objects to which ‘a:portion of the moncy should be allotted in order that

* the staff may be incfcased and a higher salary given. In this connection -

i again I may also’say,that charitably dispostd peisons are willing to come
- forward in'order to give a certain amount ¢f money to erect a dispensary and fi¢

4:it up; but of conrse;thcre'are not many prepared to provide for its permanent -

nssistant surgeons gratis to these dispensaries; but there aro also the salarics
of the subordinate staff: and contingency and other cherzes, and unless the
local bodivs are, prepared and willing to meet these recurring charges such
dispensaries cannot come into cxistence, and the resources of these local bodies

“uiaintenance.: ;I 'am aware that the Government gives the rervices of sub- :
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are limited . For this reason it is that I have put up this second part of the
grnposit’on ; and althougn I have not put forward any rendy-made cut and

ried scheme, I advocate a larger outlny on medical relief in the direction I
have shown, and I commend the Resolution to the acceptance of this Council.”

The Hon'ble Sir Gangadhar Chitnavis :—*8ir, as a member
of the Executive Committee of the Countess of Dulferin Fund, aud as one
knowing full well the great good it has dore in the country, I am glad to find
that such a Resolution has been moved, and I would su pport the first part recom-
mending un additional grant of 1} lakhs for the support of that institution.
This is. however, tho fi:st time that an Imperial allotment has been mads under
this head, and it may reasonably be contended that time should he allowed for
watching the results of the new policy. I think if the policy succecds, next
year will be the proper timo when a request for an additional grant should be
maue.

“T do not doubt the u‘ility of the policy which this Resolution recommends,
but in my opinion it would be hetter to wait as regards its expansion until the
appointment of the present staff of lndies has sufficiently popularised the move-
ment in the country. Then again it has t» be seen whether all this increased
staff for which this proposed grant is intended will be available in the courte of
one year. ‘This difficulty has been referred to by the Hon'b'e Mr. Paudit him-
self in his speech. For these reasons T would request my friend to wait and
see the development of this policy before he presses the Resolution.

““On the second part of the Resolution, it will bo enough for me to say that
the amount of increased allotment recommended is so small that elaborate
argument in support is unnecessary. The object will appeal to all, and Iam
quite sure the morey, if granted, will be usefully spent in the province to the
satisfaotion of all concerned. Considering tEe necessity of more trained
midwives and nurses, I think the Local Government will not objeot to the
allotment now proposed, and will readily agree if asked by the Imperial
Government, to make the grant suggested in the Resolution.”

The Hon'ble Mr. Rama Rayaningar :—* The Hon'ble Mover has
iven us an idea as to why he proposes to have an extra allotment of 1} lakhs
or women's we.lical relief. The proposal seems to bLe reasonahle. We all

know how useful are the services rendered by the institution of the Countess
of Dufferin’s Fund, which has been re-vitalisud from time to time by the
‘noble efforts of Lady Curzon, Lady Minto and Her Excellency Laly Hardinge,
who, we rejoice to know, will short!y lay the foundation stone of a woman's
medical college at De¢lhi. The grantalready made for the support of that insti-
tutjon testifies to the commendable interest which the Government is takin
_in the matter. DBut the amount, as the Hon'ble Mover has observed, is no
sufficient for tha growing needs of the institution. It may help to increase the
attfactiveness of tho superior service hy improving the scale of pay and the
conditions. - But we want mcre hands, and that in the lower grades. Without
libéral provision for the employment of an additional number of qualified
wofnen as assistants to the highly qualified lady doctors in the higher grades
ihe utility of the hospitals of the institution will suffer. I even Joubt whe-
ther the allotment suggetted will be enough. With the development of the
ins}itution larger and larger grants will be necessary, but upon the matcrials
before us we cannot at preseat reasonably ask for more than u lakh-and.a half.
Thft amount, according to the estimate submitted by the Countess of Dufferin
Futd Soard, ought to be suflicient to make a fair start. This is an Imperial
concern, and it is proper that the necessary funds should be given out of the
Imperial funds. f accordingly support the first part of the Resolution.

{ * 8ir, thesecond part deals with a purely provincial matter, and I bhavo
nothing to'say about it eitber way.”
T
i The Hon’ble Sir Pardey Lukis :—*Sir, it is not necessary that I
should tell the Council what a very strong inteicst I take both in the subject
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of the medical oducation of women, of the improvement of the prospects of.
medical women and of the extension of fernnle medical relief to the women of
this country. I trust therefore that the Hou'ble Mr * Pandit will not think
that I am ntfemg)ting to throw cold water on his proposal, if I make a few
criticisms on the first part of his Resolution. Most Hon'ble Members are
aware that the Central Committee of the Lady Dufferin Association now
receives from tho'Government of India a sum of Rs. 1} Inkhs per annum for
the purpose of paying the salaries of medical women. This sum has been
devoted by the Gentral Couymittes of the Dufferin Association to paying
toe salaries of medical women pf the first class, and the renson why they have
done so i3 this, therto the pay of these ladics has been met to a large extent
by the Provincial Coramittecs! and the Central Committee thought that, if they
took over entirely the ymint of these first class medical women, they would
thus set free the syme which

ave hitherto been paid by Provincial Committees
and enable those Erovincial Qommittees ta do exactly what the Hon'ble Mr.
Pandit wants; that is to say, would enable them to improve the prospects
. and inorease the nfinbers of fémale nssistant surgeons. This is the main nbject
we have in viow ; but to inoréase the number of female assistant surgeons is
not by any meaus gn easy matter. There aro two very grave difficultics to over-
come. The fl st difioulty is that of obtaining women with a sufficiently high
standard of proliminary education. Now I necel not point out that you cannot
build o house on a foundation of sand, and now-a-days when the practice
of westorn melivide is beoamjng every day more and more complicatel and
scientifio, it is absolutely impossible to train efficient medical women, unless
they have reoeived previoudly a sound preliminary education. The second
difficulty is that a very largo pumber of ladies in India who hare a sufficiently
good pieliminary education Will not go to mixed schools where they have to

b trained with male stifdents] That diffoulty, as you know, 8ir, we are hop-
ing to overcome by}:the foundgtion of the Medical gol lege for women at Delhi,
the foundation . stofle ofgvhichlis to be Jaid by Her Excellency Lady Hardinge

n the 17th instant} Inilview jthereforelof these two difioulties, the want of
:T roliminary - eddcatign,i agd :tho absonce of a medical  school entircly
staffed by women, | fee] that the Lady Dulferin Association could not possibly,
id the present .cird nces,! dispose of o larger sum than we have at our
disposal. I think {t will he wise;to wait a little and see whether theProvinoial
Committces are able tdjutilise the sums set free by the payment of first class
ndedical women fron the funds at the disposal of the Central Committee. If
they can utilise thi§ money, then! it will be time enough to go up for an extra
graat. That is thejonly; oriticism I have to offer.”

Ly 3.1 A . .
| The Hon’ble Sir,yIbrahim Rahimtoola :—* Bir, I do not know
what the ciroumstahoesgof the other Provinces may be, but this T will say as
. regards the .Bombay: Presideno fjtliat there is a sufficient number of Indian

L

E~;n_

- Medical womb (o33 of -thd University of Bombay who would be very
willing to acpept! 'ﬂ poinitmBnts of the kind which are contemplated in
. the Resolution. am ber*dfggct;., we recently invited applications for quali-’
fied lady dootors "t .E_ié!%ﬁpio}_ d for Medical Inspection of girls in Primary’

. Sohools, and a larg ‘numbgr ‘of} applications was raosived. We had onl Y one
vacancy while the qumber of applications was, I believe, between 80 and 40.
- It appears to me thhf if,Government desire tospend this money in obtaining the
services of qualified yvomen Eraﬂustes, far from having to overcome the difficul-
" ties pcinted out byjthe Hon’ble the Burgeon General, there is at all events in
i, Bombay a sufficient supply of qualified women medical practitioners holding
- i the L. K[ and 8. d%gi'aé'-‘}.'pf thej Bombay University who would, I think, l:raT

O

it quite willing to tak} usUEh appointménts.” !
-4 4The Hon'ble: Sir.| Reginald Craddock :—Sir, my Hon'ble
% frieud Sir Pardey Lukis; has ‘explained with admirable lucidity the position
of the Central Comnittee’ of the Countess of Dufferin Fund in regard to
this matter of female assistant surgeons, and I need not repeat what ho has
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s1id on that subjeot beyond saying that while the subsidy granted to the
Ceatral Fund by tho Government of India of 1} laklhs sets free an equivalent
sum for the employment of these very medical women of the second olass to
whor the Hon’ble Mr. Pandiv's Resolution refers, there is also the possibility
that Local Governments may see their way (it is not a matter on which wo
can press the.n), to subsidiss from provincial grants the Fund in the same way
as the Imperial Government has subsidised the Central branch. If they should
sas their way to doing this, then the resources of the fund will be mmale avail-
able to an even greater extont to the subsidiary services connected with
hospitals. In spite of wihat the Hon'ble 8ir Ibrahim Rahimtoola has +aid about
the large number of medical women seeking employment in Bombay, I confess
to feeling some doubt whether, if a large expansion in appointments of inedical
* women of this vlass were to take place in various other parts of India, trained
medical women in sufficient numbers would be forLEcoming. The Hon'ble
Bir Gangadhar Chitnavis, who comes from the same province as Mr. Pandit,
has himself surgested a certain degree of caution over this matter. It is only
very recently that ana dvance of this kind has been made, and it is well that
wo should proceed slowly and see how the money placed at the disposal of the
provineiul Era.nohes are utilised by them, and how far provincial Governments
can see their way to su pglementing these resourccs. But, apart from that, the
particular measure which the Hon'ble Mr. Pandit recommended in his Resolu-
tion was that the balance in the hands of the Government of India should be
-reduced by & sum of 1% lakhs. We have had all sorts of requests for the
reduction of that balanco over which my Hon'ble friend on the right (Sir
Villiam Meyer) stands guard. Whether the demand made be modest and large
or modest and sinall, in all cases he has carefully counsidered on behalf of the
Government what amount of halance should be left in tho budget, and, having
considered that he is naturally unwilling that the demands of various kinds
from various quarters should be made upon him for diminishing that balance.
I think, theretore, that if the Government do not accept the Hon'ble Mr. Pan-
dit's Resolution, it will be apparent to him and to Hon’ble Members that it is
from no desire whatever to fetter in any wuy the progress of medical education
or the employment of medical women for the treatment of their sex. It is, as
he says, an object which we all have at heart, and of our sympathy for which
we have given practical demonstration.
¢ J come now tu the second of his Resolution, which deals with the
Central Provinces. Well, the advancement of the Central I'rovincus in every
respect is a matter which will always meet from mo with the greatest sympa-
thy. I was for five years Chief Commissioner of the Province, and during tE:t
time I was as anxious as Mr. Pandit is to further its progress in every respect.
There is one point in which the Central Provinces have an advantage in respect
to medical expenditure over many other provinces, and that is that the sub-
assistant aur?eou.s and assistant. surgeons supplied to the dispensaries and
" hospitals of all kinds, are supplied at Government cost, whereas in other pro-
vinces district boards and munioipalities have generally to provide the expense
of that staff. Where local endeavour has come forward with subseriptions for
a jbuilding and where the local munioipality or the district board has
expressed its willingness to Tive somo contribution for the purpose, then the
administration has never failed to do its share by supplying the sub-assistant
surgeons or Assistant Surgeons required. This matter of increasing the medical
expenditure is a matter which rests entirely with the Chief Commissioner of
the Central Provinces, who will, before long, be assisted by a Legislative
Caouncil, and only a few months will elapse before the Hon'ble Mr. Pandit or
oneof his frionds will be in a position to urge tne claims of further medical
relief upon the head of the administration. It would, therefore, not be proper
for me to attempt to commit Sir Benjamin Robertson to any action in this
matter. The sums allotted to medical relief have, as I know personally, been
rising considerably of recent years, and last year, out of tho ten lakhs distributed
for this purpose to the various provinces, I was able to secure, what some
pcople may consider a disproportionate sum of 1} lakhs for the Central Pro-
vinces. There are no doubt many urgent nceds of the kind described by the
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ITon'b'e Member, and I have every hope that these will, in due course, be met.
In the meantime, however, I can make no other statement on the subject than
that I sball be very willing to bring to the notice of the Hon'ble the Chiof
Commissioner of the Central : Provinoes ‘that this Resolution was moved and
discussed in this Council.”

The Hon'ble Mr. Pandit :—* 8ir, I have very little to say now.
It was only my ob?sct with regard to the ﬁrst art of the Resolution, to bring
before this Council! the needs of the count tEe matter of medical relief for
women. If the Hon'ble Sir Pardey Lu 1s nnd the Hon'ble Homne Member,
who take a very aclive part in the deliberations of the Ceutral Committee of
the Dufferin Fund, are satisfied that the nceds of the country in this res
in so far as they oah legitimatbly be met, will be met by the measures w
héve been ndoptod I certnml;’ am not in a position to aiffer from them and to
insist upon the imthediate payment of this mnt to that Fund. My Hon’ble
friend to the leff (Bir G. {[ Chitdavis) also long been a member of the .
Oentral Committes, and he obunsels: a fair trial being given to the servioe

.and as g stranger I do not wish to go against the weighty

opinions of the members of that. body who have spoken on this motion.

“ With regardito the second part of the Resolution, I am content with
the statement the Houn'ble thd Home Member has made. The Hon'ble Home

- Member was Chief . Commissioner of the Oentral J'rovinces for 6 years, and he

- s
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knows that, at any rate so far as I am concerned and my Hon'ble - friend to
my left, we have been n.d\roca. ing this cause whenever possible, and as Chair-
man and Vice-Chairman oI the Nagpur District Council, it fell to our lot to
nocure the aid of public s m gentlemen of means and prov;de new dispen-
saries in the district, an mt.h thelearnest desire of enhstltmﬁ the co-opera-
tiqn and charity of the la hmpml.l disposed people, ns m as with the
ect of baneﬁ people at large, that I have proposed the second part.

this Beaoluuon After tho remnrks hioh the Hon%la the Home Member
made aund his| km ly ura.noa 0 brmg these needs to the notice of the
Ol:ue! Oognmmmne gvinces, I am sure that, although the

. Pr cial Oounm ltpb'lf Ima ome into existence some time after the settle-

' ment of items of ¢ cpen ltura ¢ n ‘of thé allotments made has taken place, yet
- these requirementaijrill eceive the .early attention of the Central Provinces
A.dmmmtratlon b & begj with our perxhusmn, to withdraw the Resolution.

,'I'h.e Hon’b le the Pres.ldant. ‘“The Resolution is, by permission,
wtthdnwn » g .

l
; FINANCIAL STATEMENT.
' " Swoun Stacem.

| The non*bgo S William| Meyer :—8ir, I beg to introduco
tho following h the. E‘ma.ncml Statamant for 1014-1015.

Reduction or Avoidance of debt.

i Qi i L EXPENDITURE,

Opium. I EI: L3 !Rehn&u‘

Interest, : ; . g0pium.

Mint. Stampa.

Receipts in aid of uupemnnuhou L - Assessed Taxes.

Excbange. { ! ' Icterest on obligations jother than the Public
Mluallnncou { Debt.

l Lo Mint.

i ! ot Civil Furlough and Absentece Allowances.

) ‘E ot ¥ 1 Superannuation Allowances and Pensions. .
e Reorva i it Exchange, !
“3 U Lo Pt Miscellaneous.

i
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“J need not add anything to what has been said on these matters in

li‘lv speesh introducing the Finanoial Statement anl in the Secretary’s
emorandum.”

The Council adjourned to Tuesday, the 17th March, 1914.

W. H. VINCENT,
Segretary to the Government of India,
Legislatioe Department.

Dernr:
The 17¢h March, 1914.





